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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2018-19),
having been authorized by the Committee to submit the Report on their behalf,

present this Eighty-seventh Report (16th Lok Sabha) of the Committee on Government
Assurances.

2. The Committee (2017-18) at their sitting held on 23 April, 2018 took oral
evidence of the representatives of the Ministry of Mines regarding some of the
pending Assurances from the 4th Session to the 10th Session of the 16th Lok Sabha.

3. At their sitting held on 04 January, 2019, the Committee considered and
adopted their Eighty-seventh Report.

4. The Minutes of the aforesaid sittings of the Committee form part of this
Report.

5. For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in bold letters in the Report.

New DELHI; DR.RAMESH POKHRIYAL “NISHANK”,
04 January,2019 Chairperson,
14 Pausha, 1940 (Saka) Committee on Government Assurances.
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REPORT
L Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings etc., given by the Ministers from time to time on the floor of the House
and report the extent to which such Assurances, promises, undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same
is required to be implemented within a period of three months. The Ministries/
Departments of Government of India are under obligation to seek extension of time
required beyond the prescribed period for fulfillment of the Assurance. Where a
Ministry/Department are unable to implement an Assurance, that Ministry/Department
are bound to request the Committee for dropping it. The Committee consider such
requests and approve dropping, in case, they are convinced that grounds cited are
justified. The Committee also examine whether the implementation of Assurances has
taken place within the minimum time necessary for the purpose and the extent to which
the Assurances have been implemented.

2. The Committee on Government Assurances (2009-10) took a policy decision to
call the representatives of the various Ministries/Departments of the Government of
India, in a phased manner, to review the pending Assurances, examine the reasons for
pendency and analyze operation of the system prescribed in the Ministries/Departments
for dealing with Assurances. The Committee also decided to consider the quality of
Assurances implemented by the Government.

3. The Committee on Government Assurances (2014-15) decided to follow the well
established and time tested procedure of calling the representatives of the Ministries/
Departments of Government of India, in a phased manner and review the pending
Assurances. The Committee took a step further and decided to call the representatives
of the Ministry of Parliamentary Affairs also as all the Assurances are implemented
through them.

4. In pursuance of the ibid decision, the Committee on Government Assurances
(2017-18) called the representatives of the Ministry of Mines and the representatives
of the Ministry of Parliamentary Affairs to render clarification with regard to delay in
implementation of the Assurances given during the period from the 4th Session to the
10th Session of the 16th Lok Sabha. The Committee examined the following 04 pending
Assurances at their sitting held on 23.04.2018:—

SI. No. SQ/USQ No./date Subject
1 2 3
L USQNo.4648 Natural Calamities

dated 22.04.2015 (Appendix-I)




1 2 3
2. SQNo.22 Mine Surveillance System
dated 17.11.2016 (Appendix-II)

(Supplementary by Dr. Bharati
Dhirubhai Shyal, M.P.)

3. SQNo.22 Mine Surveillance System
dated 17.11.2016 (Appendix-III)
(Supplementary by Dr. Bharati
Dhirubhai Shyal, M.P.)

4. SQNo.22 Mine Surveillance System
dated 17.11.2016 (Appendix-IV)
(Supplementary by Shri Sharad
Tripathi, M.P.)

5. The Extracts from Manual of Practice and Procedure in the Government of India,
Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance,
the time limit for its fulfillment, dropping/deletion and extension, the procedure for
fulfillment etc., besides maintenance of Register of Assurances and periodical reviews
to minimize delays in implementation of the Assurances are reproduced at Appendix-V.

6. During Oral Evidence, the Committee drew the attention of the representatives of
the Ministry to the long pendency in the fulfillment of the above 4 Assurances and
enquired about the system of implementing/reviewing Assurances in the Ministry.
The Secretary, Mines in his disposition before the Committee stated during evidence
as under:—

“As soon as the Department receives the list of Assurances, our section immediately
prepares the list and brings it to the notice of the concerned Deputy Secretary or
Joint Secretary. As far as Mining Department is concerned, the majority of the
implementation work is done by the States. Out of the 4 Assurances taken up today,
in 3 cases the information/action taken report is to be sought from the State
Governments.”

7. He continued as under:—

“As soon as we receive the list of Assurances we bring it to the notice of the
Joint Secretary and the concerned State Government and ask them to take action on it
and demand an action taken report. I have taken charge of this Department since
01 April, 2018 and immediately after that I undertook a review of Assurances. I have
come to know from the Department that the Assurances are reviewed on regular basis.”

8. Subsequently, 03 Assurances mentioned at Sl .Nos. 2, 3 and 4 have since been
implemented on 18.12.2018.

Observations/ Recommendations

9. The Committee note that out of 4 Assurances examined by them, the Ministry
have implemented the 3 Assurances mentioned at Sl. Nos. 2, 3 and 4 though after a
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delay of more than 2 years. The Committee appreciate that the performance of the
Ministry in this regard is relatively better and the same may be attributed to the system
of monthly meetings to review the implementation of pending Assurances in the Ministry.
However, the Assurance mentioned at SL.No. 1 is still pending for implementation even
after a lapse of more than 3 years. The Committee also observe that the Ministry have
not been coordinating with other Ministries/Departments concerned including the
Ministry of Parliamentary Affairs. This is indicative of the fact that the monitoring and
follow-up action taken mechanism for implementation of Assurances by the Ministry is
not regular and foolproof and needs to be substantially improved. The Committee are
fully aware that implementation of Assurances involving other Ministries/Departments
require more time and may be difficult to be executed within the prescribed time period.
However, the Committee feel that proactive and sustained efforts need to be made to
implement Assurances. The Committee, therefore, desire that the present arrangement
of review mechanism instituted by the Ministry should be overhauled and further
streamlined so as to enhance/speed up the requisite efforts and expedite implementation
of Assurances. The Committee would also like the Ministry to finalize a time bound
action plan to implement the Assurance examined by them.

II. Review of Pending Assurances pertaining to the Ministry of Mines

10. In the succeeding paragraphs, the Committee deal with the pending Assurance
pertaining to the Ministry and examined by them.

A. Natural Calamities

11. In response to USQ No. 4648 dated 22.04.2015 regarding 'Natural Calamities'
which inter alia pertains to conducting of study on natural disasters like land sliding
and avalanche which occur almost every year in some parts of the country and
mechanism put in place to identify such places in order to take preventive measures,
an Assurance was given that a statement will be laid on the Table of the House.

12. During Oral Evidence, the Secretary, Ministry of Mines apprised the Committee
of the following position with regard to fulfillment of the Assurance as under:—

“The Question was initially asked to the Ministry of Earth Sciences. They requested
our Department to accept the transfer of the Question. Our Department agreed to
their request. The Question was not transferred to us and instead the Ministry of
Earth Sciences gave a reply in Parliament that the answer would be laid on the Table
of the House. Subsequent to this, our Department did not get any information
about the transfer of the Question and it was only when the details of this meeting
were conveyed to us that we came to know of this Assurance. When we got to
know that the Assurance is yet to be transferred to our Department, we immediately
took the details of the Assurance from the Ministry of Earth Sciences and furnished
the detailed reply to the Ministry of Parliamentary Affairs. An organization of our
Department, Geological Survey of India, carries out research and mapping on
landslides. After mapping all the maps are kept on Bhukosh website. This site gives
information wherever needed. As far as issue of avalanche is concerned, action is
taken under Defence Research and Development Organisation (DRDO). We have
taken information from them and immediately compiled it and forwarded it.”
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13. The Committee desired to know from the Ministry of Parliamentary Affairs as to
why such misunderstandings took place and whether the Ministry conduct any review
about Assurances which are related to other Departments. The representative of the
Ministry of Parliamentary Affairs responded during evidence as under:—

“This matter did not come to our notice. As soon as we came to know about it, we
took the details from the Committee on Government Assurances, transferred it and
dispatched it officially to the Ministry. In the earlier review meeting with the Ministry
of Mines and other Ministries, the Question under reference was not there. We got
information around a week before that it has to be transferred.”

14. To a pointed query as to how the Ministry of Parliamentary Affairs got to know
that the Question is to be transferred, the representative of the Ministry of Parliamentary
Affairs deposed during evidence as under :—

“I called up the Committee on Government Assurances a week before and came to
know that the Question is to be transferred to the Ministry of Mines. Prior to this;
we did not receive any communication about this Question. The Question was
originally sent to the Ministry of Earth Sciences.”

15. Noticing that the Ministry of Earth Sciences had accepted the Question in the
year 2015, the Committee asked the Ministry of Parliamentary Affairs as to why they
did not let the Ministry of Earth Sciences know that the Question is required to be
transferred to the Ministry of Mines. The representative of the Ministry of Parliamentary
Affairs responded during evidence as under:—

“Sir, communication in that regard was not sent to the Ministry of Parliamentary
Affairs.”

16. The Committee further desired to know whether the Ministry of Mines have
carried out any study to solve the problems in the areas which face disasters like
landslides and avalanches almost every year. The Secretary, Ministry of Mines replied
during evidence as under:—

“Sir, there are 2 types of Mapping done by the Geological Survey of India
before a disaster. Maps of two scales are made i.e. 1:50,000 and 15000:1. They
study two scales of maps of the area and put it up on their website. In case of a
disaster, the Ministry, after compilation and mapping, put the details on their
website. Whenever there is an apprehension of a disaster in an area, urgent
action is taken. As far as avalanches are concerned, there is an organisation
named Snow and Avalanche Study Establishment (SASE) under Defence Research
and Development Organisation (DRDO) which looks after the work. They have
institutionalized it very systematically. They have 56 snow observatories and
5 automatic weather stations. They take information on regular basis from snow
observatories at every 3 hours and from Automatic Weather Stations (AWS) at
every hour and put it on their website before 24 hours after taking expert opinion.
If there is a threat of an avalanche then warning is given before 24 hours to the
concerned authority. Until now this system is working in a very institutionalized
way. We also review this system on regular basis.”
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Observations/Recommendations

17. The Commiittee are perturbed to note that the Assurance given in reply to USQ
No. 4648 dated 22.04.2015 regarding Natural Calamities still remains to be fulfilled
even after a lapse of more than 3 and a half years which is too long a period especially
when the country is facing natural disasters and landslides and avalanches occur
almost every year causing huge loss of man and material. Considering this as a
classic case of callousness and lack of cooperation, the Committee find that initially
the Question was asked to the Ministry of Earth Sciences which subsequently
approached the Ministry of Mines to accept its transfer. Though the Ministry of
Mines agreed to their request, the Question was not transferred and instead the
Ministry of Earth Sciences themselves gave an Assurance in Parliament that the
reply would be Laid on the Table of the House. The Ministry of Mines stated that the
Ministry of Earth Sciences did not inform them about the fate of the Question and it
was only recently when the details of the instant meeting were conveyed to them, that
they came to know of this Assurance. Surprisingly, the representatives of the Ministry
of Parliamentary Affairs, the nodal Ministry mandated to coordinate will all concerned
in such cases, were ignorant about the matter. The entire sequence of events clearly
indicates glaring lack of diligence and coordination amongst the Ministries of Earth
Sciences, Mines and Parliamentary Affairs as well as utter disregard for the
Assurance given on the floor of the House by the Ministry of Earth Sciences. The
Committee deplore this form of callous attitude of the Ministry of Earth Sciences for
not taking prompt action to transfer the Assurance to the Ministry of Mines resulting
in inordinate delay in implementing the Assurance which is stretched beyond 3 and a
half years. The Committee also urge upon the Ministry of Parliamentary Affairs to be
proactive and coordinate with all concerned to ensure that if an Assurance does not
pertain to a particular Ministry/Department, they should transfer it to the Ministry/
Department concerned within a specified period of time. The Committee would like
all the Ministries concerned including the Ministry of Parliamentary Affairs to be
more vigilant and ensure that such lapses do not occur in future. The Committee also
observe that despite taking various steps and installing several infrastructure by the
Ministry concerned, the country is yet to have a comprehensive data of places which
face deadly natural disasters like landslides and avalanches every year. The Ministry
need to make more concerted efforts in this regard. Moreover, there exists no foolproof
mechanism in the country to effectively deal with such deadly natural disasters which
inter alia includes timely issue of warnings, evacuation and rescue activities. The
Committee, therefore, recommend that the matter be taken up urgently so that adequate
mechanism is put in place and preventive measures can be taken well in time to deal
with such disasters. The Committee further urge the Ministry of Mines to coordinate
with the Ministry of Parliamentary Affairs to expedite laying of the requisite
Implementation Report of the Assurance.

IIL. Implementation Reports

18. As per the Statements of the Ministry of Parliamentary Affairs, Implementation
Reports in respect of the Assurances given in reply to the following 03 SQs/USQs
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have since been laid on the Table of the House on the dates as mentioned against
each:

SI. SL.No. in the Table SQ/USQ No. dated Date of
No.  (Para No. 4) Implementation
(1) S1. No. 02 SQ No.22 dated 17.11.2016 regarding 18.12.2018

(Supplementary by Dr. Bharati Dhirubhai Shyal,
M.P. Page No. 13) 'Mine Surveillance System'

(i) S1.No. 03 SQ No.22 dated 17.11.2016 regarding 18.12.2018
(Supplementary by Dr. Bharati Dhirubhai Shyal,
M.P. Page No. 14) 'Mine Surveillance System'

(iii) S1. No. 04 SQ No.22 dated 17.11.2016 regarding 18.12.2018
(Supplementary by Shri Sharad Tripathi, M.P. Page
No. 16) 'Mine Surveillance System'

New DELHI; DR.RAMESH POKHRIYAL "NISHANK",
04 January,2019 Chairperson,
14 Pausha, 1940 (Saka) Committee on Government Assurances.




APPENDIXI
GOVERNMENT OF INDIA
MINISTRY OF EARTH SCIENCES
LOK SABHA UNSTARRED QUESTION NO. 4648
ANSWERED ON 22.04.2015
Natural Calamities
4648. SHRIGOPALSHETTY:
Will the Minister of EARTH SCIENCES be pleased to state:

(a) whether the Government has conducted or propose to conduct any study
regarding natural disasters like landsliding and avalanche occurring almost every year
in some parts of the country;

(b) if so, the details thereof;

(c) whether there is any mechanism in place to identify such place in order to take
preventive measures; and

(d) if so, the details thereof?
ANSWER

THE MINISTER OF STATE FOR MINISTRY OF SCIENCE AND TECHNOLOGY
AND MINISTRY OF EARTH SCIENCES (SHRI Y. S. CHOWDARY):
(a to d) A statement will be laid on the table of the House.



APPENDIX I

GOVERNMENT OF INDIA
MINISTRY OF MINES
LOK SABHA STARRED QUESTION NO. 22
ANSWEREDON 17.11.2016

Mine Surveillance System

22. DR.BHARATIBEND. SHYAL:
PROF CHINTAMANIMALVIYA:

Will the Minister of MINES be pleased to state:

(a) the areas/places in various parts of the country vulnerable to illegal mining and
revenue loss incurred thereon during the last three years;

(b) the mechanism in place to detect illegal mining along with corrective action
taken thereon;

(c) whether the Government is in the process of developing and launching, a Mine
Surveillance System (MSS) for major minerals in consultation with the Indian Bureau
of Mines so as to detect illegal mining and if so, the details and main features thereof;
and

(d) the time by which it is likely to start functioning in the various States?
ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR POWER, COAL, NEW
& RENEWABLE ENERGY AND MINES (SHRI PIYUSH GOYAL):
A statement is laid on the table of the House.

THE STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED
QUESTION NO. 22 RAISED BY DR. BHARATIBEN D. SHYAL AND PROF.
CHINTAMANI MALVIYA, MEMBERS OF PARLIAMENT FOR REPLY ON
17THNOVEMBER, 2016.

(a) & (b) As per Section 23C of the Mines and Minerals (Development and
Regulation), 1957 (MMDR Act. 1957), State Governments have been empowered to
frame rules for preventing illegal mining, transportation and storage of minerals for the
purposes connected therewith. Therefore, prevention and control of illegal mining
comes under the legislative and administrative jurisdiction of State Governments. The
details of areas in various parts of the country, vulnerable to illegal mining and revenue
loss incurred thereon, are not available at the Ministry's level. However, based on the
quarterly returns on illegal mining submitted by various State Governments to Indian
Bureau of Mines, a subordinate office under the Ministry of Mines, State-wise details

8
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of instances of illegal mining reported for the last three years along with the details of
action taken against the violators is given in Annexures-I, II & III.

Further, the MMDR Act, 1957 was amended through the MMDR (Amendment) Act,
2015 which came into effect from 12th January, 2015. The Amendment Act has,
inter alia, provided for stringent penal provisions for combating illegal mining. Illegal
mining has been made punishable with imprisonment for a term which may extend to
five years and with fine which may extend to five lakh rupees per hectare. The provisions
have been made for setting up of Special Courts for the purpose of providing speedy
trial of offences relating to illegal mining.

(c) The Ministry of Mines, through Indian Bureau of Mines (IBM), has developed
the Mining Surveillance System (MSS), in collaboration with Ministry of Electronics
and Information Technology (MeitY) and Bhaskaracharya Institute for Space
Applications and Geo-informatics (BISAG), Gandhinagar, to use space technology for
facilitating State Governments in curbing illegal mining activities in the country. MSS
is a satellite-based monitoring system which aims to establish a regime of responsive
mineral administration, through public participation, by facilitating State Governments
in curbing instances of illegal mining. The wider use of Satellite Remote Sensing
Technology together with Information Technology will offer quick, transparent and
periodic monitoring of mining leases including easy access to remote areas. The MSS
also includes user-friendly mobile application for use of mining officials which will
receive alerts, do field verification and submit inspection reports.

(d) The Mining Surveillance System has been launched on 15.10.2016 and is being
made fully functional throughout the country. The MSS has been hosted on the
National Centre of Geo Informatics portal: www.ncog.gov.in/mining/login



ANNEXURE1

The State-wise details on illegal mining as mentioned at paras (a) and (b) of the
reply to the Lok Sabha Starred Question No. 22 for 17th November, 2016 regarding
Mining Surveillance System asked by Dr. Bharatiben D. Shyal and Prof. Chintamani
Malviya during the year 2013-14:—

Major Minerals

SL State No. of Quantum of Value of FIR Court Fine
No. cases mineral/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/  (Rs. in Lakhs) (Nos.) Filed (Rs. in
transported (Nos.) Lakhs)
(in lakh tonnes)
1. Andhra Pradesh 486 0.064 36.380 2 0 165.70
2. Arunachal Pradesh 0 0.000 0.000 0 0 0.00
3. Assam 0 0.000 0.000 0 0 0.00
4. Chhattisgarh 208 0.020 45.84 2 135 80.61
5. Goa* 1 0.000 0.000 0 0 0.00
6. Gujarat 270 0.934 257.560 8 0 189.55
7. Haryana 0 0.000 0.000 0 0 0.000
8. Jharkhand 161 0.137 228.240 129 1 1.04
9. Karnataka 342 0.127 16.260 5 5 82.31
10. Kerala 18 0.008 4.830 0 0 5.36
11.  Madhya Pradesh* 112 0.000 180.395 0 112 27.43
12. Maharashtra 0 0.000 0.000 0 0 0.00
13. Mizoram 0 0.000 0.000 0 0 0.00
14. Odisha 75 2.778 31.75 0 4 54.4
15. Rajasthan 607 0.778 42.852 372 1 154.11
16. Sikkim 0 0.000 0.000 0 0 0.00
17.  Tamil Nadu 6 1.378 207.535 0 0 37.75
18. Uttar Pradesh 0 0.000 0.000 0 0 0.00
TOTAL 2286 6.2244 1051.642 518 258 798.26
Note: Quantity of mineral/  *Madhya 56705.81 cu.mt
ore excavated/stacked/ Pradesh
transported given in cumt/  *Goa 20 cu.mt
other unit
Minor Minerals
SL State No. of Quantum of Value of FIR Court Fine
No. cases mineral/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/  (Rs. in Lakhs) (Nos.) Filed (Rs. in
transported (Nos.) Lakhs)
(in lakh tonnes)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 7206 3.426 499.05 0 1 1026.03
2. Arunachal Pradesh 0 0.000 0.00 0 0 0.00
3. Assam 0 0.000 0.00 0 0 0.00
4. Chhattisgarh 3788 2.418 584.55 0 3788 415.12

10
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1 2 3 4 5 [ 7 8
5. Goa* 0 0.000 0.00 0 0 0.00
6.  Gujarat 5177 31.631 4092.01 93 19 3036.35
7.  Haryana 3589 4.844 409.780 88 0 824.59
8. Jharkhand 740 0.895 196.100 415 3 61.99
9.  Karnataka 8167 2.189 664.07 93 229 2259.22
10.  Kerala 4430 35.441 14.629.00 0 0 668.36
11.  Madhya Pradesh* 6613 0.000 4044.16 0 6610  2347.78
12.  Maharashtra 36476 0.000 0.00 0 0  5083.93
13. Mizoram 21 0.000 0.00 0 0 0.486
14.  Odisha 1 0.000 0.00 0 0 1.12
15.  Rajasthan 2346 19.893 404.98 487 16 972.65
16.  Sikkim 0 0.000 0.00 0 0 0.00
17. Tamil Nadu 1072 35.306 996.06 2155 0 3304.44
18. Uttar Pradesh 6777 0 621.18 0 0 3105.86
TOTAL 86403 136.043 27140.94 3331 10666 23107.926
Norte: Quantity of mineral/  *Madhya 2209955.80 cu.mt
ore excavated/stacked/ Pradesh
transported given in Cu.mt/
other unit *Goa 00 cu.mt



ANNEXUREII

The State-wise details on illegal mining as mentioned at para (a) and (b) of the reply
to the Lok Sabha Starred Question No. 22 for 17th November, 2016 regarding Mining
Surveillance System asked by Dr. Bharatiben D. Shyal and Prof. Chintamani Malviya
during the year 2014-15:—

Major Minerals

SL State No. of Quantum of Value of FIR Court Fine
No. cases mineral/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/  (Rs. in Lakhs) (Nos.) Filed (Rs. in
transported (Nos.) Lakhs)
(in lakh tonnes)
1. Andhra Pradesh 295 0.049 5998.770 0 0 84.36
2. Arunachal Pradesh 0 0.000 0.000 0 0 0.00
3. Assam 0 0.000 0.00 0 0 0.00
4. Chhattisgarh 246 0.038 32.90 0 101 81.39
5. Goa* 0 0.000 0.000 0 0 0.00
6. Gujarat 346 6.536 904.010 1 0 161.25
7. Haryana 0 0.000 0.000 0 0 0.00
8. Jharkhand 220 0.096 37.100 186 3 3.96
9. Karnataka 211 0.011 29.200 27 18 50.21
10. Kerala 4 0.000 0.800 0 0 1.00
11.  Madhya Pradesh* 106 0.000 16.450 9 105 76.16
12. Maharashtra 0 0.000 0.000 0 0 0.00
13. Mizoram 0 0.000 0.000 0 0 0.00
14. Odisha 104 3.117 1327.36 0 0 830.71
15. Rajasthan 467 1.406 45.305 181 0 200.23
16. Sikkim 0 0.000 0.000 0 0 0.00
17.  Tamil Nadu 5 0.679 9.323 0 0 25.10
18.  Telangana 29 0.159 40.630 0 0 49.22
19. Uttar Pradesh 0 0.000 0.000 0 0 0.000
TOTAL 2033 12.091 8441.848 404 227 1563.59
Note: Quantity of mineral/  *Madhya 368077 cu.mt
ore excavated/stacked/ Pradesh
transported given in cu.mt/
other unit *Goa 20 cu.mt
Minor Minerals
SL State No. of Quantum of Value of FIR Court Fine
No. cases mineral/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/  (Rs. in Lakhs) (Nos.) Filed (Rs. in
transported (Nos.) Lakhs)
(in lakh tonnes)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 9084 53.785 9827.15 0 0 3793.33
2. Arunachal Pradesh 0 0.000 0.00 0 0 0.00
3. Assam 0 0.000 0.00 0 0 0.00
4. Chhattisgarh 4794 8.982 469.50 0 795 542.12
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1 2 3 4 5 6 7 8
5 Goa* 0 0.000 0.00 0 0 0.00
6 Gujarat 5370 12.480 3130.52 31 6  2174.96
7.  Haryana 5333 5.043 618.800 245 0 1448.52
8 Jharkhand 942 0.950 126.640 584 88 50.06
9 Karnataka 8253 3.147 921.26 273 142 2210.90
10.  Kerala 4168 61.706 17343.00 0 0 640.38
11.  Madhya Pradesh* 8067 0.000 5241.83 51 8023  3211.71
12.  Maharashtra 32717 0.000 0.00 0 0  6765.86
13. Mizoram 26 0.010 0.00 1 0 1.051
14.  Odisha 0 0.000 0.00 0 0 0
15.  Rajasthan 2478 17.320 624.36 316 3 1301.98
16.  Sikkim 0 0.000 0.00 0 0 0.000
17.  Tamil Nadu 200 50.614 178.27 2334 0  3463.77
18.  Telangana 3282 4.543 598.49 0 0 750.45
19.  Uttar Pradesh 10402 0 671.54 0 0 2677.15
TOTAL 95116 218.58 39751.36 3835 9057 29032.241
Note: Quantity of mineral/ *Madhya 830638 cu.mt
ore excavated/stacked/ Pradesh

transported given in Cu.mt/
other unit *Goa 00 cu.mt



ANNEXURE IIT

The State-wise details on illegal mining as mentioned at para (a) and (b) of the reply
to the Lok Sabha Starred Question No. 22 for 17th November, 2016 regarding Mining
Surveillance System asked by Dr. Bharatiben D. Shyal and Prof. Chintamani Malviya
during the year 2015-16:—

Major Minerals

SL State No. of Quantum of Value of FIR Court Fine
No. cases mineral/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/  (Rs. in Lakhs) (Nos.) Filed (Rs. in
transported (Nos.) Lakhs)
(in lakh tonnes)
1. Andhra Pradesh 270 0.052 57.390 0 0 96.24
2. Chhattisgarh 108 0.015 23.09 0 104 69.94
3. Goa* 2 0.000 0.000 0 0 0.00
4. Gujarat 277 2.337 782.960 3 0 232.90
5. Haryana 0 0.000 0.000 0 0 0.00
6. Jharkhand 167 0.010 34.260 79 131 5.00
7. Karnataka 221 0.009 8.580 6 4 36.00
8. Kerala 7 0.005 37.970 0 0 1.61
9. Madhya Pradesh* 86 0.000 45.030 0 86 108.17
10. Maharashtra 0 0.000 0.000 0 0 0.00
11. Odisha 44 2.009 88.17 0 0 43.68
12. Rajasthan 126 0.143 8.790 50 0 51.05
13. Sikkim 0 0.000 0.000 0 0 0.00
14.  Tamil Nadu 2 0.645 75.620 1 0 142.53
15.  Telangana 12 0.002 2.270 0 0 4.87
16. Uttar Pradesh 0 0.000 0.000 0 0 0.00
17. West Bengal 575 0.008 3.770 575 0 0.00
TOTAL 1897 5.235 1167.9 714 325 791.99
Note: Quantity of mineral/  *Madhya 4450 cu.mt
ore excavated/stacked/ Pradesh
transported given in Cu.mt/
other unit *Goa 00 cu.mt
Minor Minerals
SL State No. of Quantum of Value of FIR Court Fine
No. cases mineral/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/  (Rs. in Lakhs) (Nos.) Filed (Rs. in
transported (Nos.) Lakhs)
(in lakh tonnes)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 9683 12.946 2607.83 0 0  2809.73
2. Chhattisgarh 5754 2.388 202.09 0 5722 875.49
3. Goa* 0 0.000 0.00 0 0 0.00
4. Gujarat 6222 20.458 3007.88 81 2 3065.73
5. Haryana 3912 13.022 304.320 78 0 878.58
6. Jharkhand 1478 0.471 85.540 517 98 108.07
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1 2 3 4 5 6 7 8
7. Karnataka 8964 5.846 1359.13 218 47 2789.59
8. Kerala 3694 51.265 32137.00 0 0 1364.57
9. Madhya Pradesh* 13541 0.000 88533.07 0 13420 10897.88

10. Maharashtra 30979 0.000 0.00 36 0 4791.4

11. Odisha 18 0.105 113.51 0 0 82.62

12. Rajasthan 3535 31.014 653.51 374 11 1407.42

13. Sikkim 0 0.000 0.00 0 0 0.00

14. Tamil Nadu 56 5.013 38.08 4015 0 3041.52
15. Telangana 6526 20.870 1225.85 0 0 1636.60
16. Uttar Pradesh 11350 0 1216.06 0 0 3529.73
17. West Bengal 0 0 0 0 0 0

TOTAL 105712 163.398 131483.87 5319 19300 37278.929

Note: Quantity of mineral/ *Madhya 1730650.50 cu.mt

ore excavated/ stacked/ Pradesh

transported given in cu.mt/

other unit * Goa 00 cu.mt
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(997 22)

T YRS S T (HETR) : Ted, S a1 A" T3l S 3 g9R v 1 =5 9
W fea ®, gu gge ot €1 ...(Haum) Aferd, § 0 FE g JoTR % foe uh
Y 331 A& g ... (SHAEH)

Trgm, TR, IR Tsh HIed TRAT ¥ iR a@l forrge, siemge, sdmmee &1 @[ &
WRI...(FauM) e fhat off et 1 @ 2 § d 78 T 5gd el 8 &1 aeie d
U I TS -5 % Wi b1 foTE I § oI T Ut SEE % SieX 9 e S R
(ST 3T oo U TR & H hIeet TRA #1 i, S Ueet Jgd T off, o1e TSRl
TRMASTHE TR R | ...(HTIH) T -1 1 oTeR I Forre 7/ © | Forwrent e & o
THA 379 Wt STk el T Tt TR a8t &1 U o 9 o o1 el W IR | L (SAae)
TR 3T W BRI b1 & § A Agie ot S @ ) L. (SFay) # meHE 1 st 9 Te
TEHT =T § foR 1 TS Sl o1 TR 1S U1 SeH ST T & e -5
T3 SeT ST & ST T IR 98 W & Tk 3R Wl % oA 91 W2

ot Fw et : AT TS ¥ 9gd 37591 UE S B | ... (G

Tee] TR, 3TUeh HIeA | Tgel il H =rarss foh 218 =g 3resl e €1 ... (SHau™) S
379 @ 1 T BT 8, ST foTt Tt o) 9 H Tt Teh 3 3 ok el Salt & |
..(FATY) THURERSTRe T 5Tal 3THE ol Al il 3 Jui o YT TRbRI 7 el fohan
off, 58 T TRl S| ...(SAUM) S B: WeM & sIae] Uid HIell o Sidl ol B T,
T TSR TIC Y U A T <€ & WAHH S8 HE FeH TH SATT § | ST T
G O B | ... () § T g o o1eft off S-wivergsem & wen & fae g wed
I AT T HIS it 1 T <1 =nfen, i e1a wrsf+ & e gu el oM ™
TER ffa B ... (Haum) § wHera g wsft A wee off o9 wit 3 iR ey
T | 1ol ¥ T T Bl §, STH YRR B €1 .. (SAGUH) T St S a8
fe@ @1 © for o8y AefH %1 I & fore veeft o) Hidt TR 3 ga 319 FeH 33T F |
...(FaYmM)

et T MR T faw §, §H Gl T Afeieh! b, WA HufTat bl =ieh= fha §
T =781 1 U T 7 2, 9 % SO el & PR e S | L (FEEe) 3 6/
e T TR & Tfd T 1 ...(FIHM) § TR T WHR I aa=id e qaTR
1 FHE & IR H G HEH IS | ... (SHAHM)

T STEA8T: SR A9 & feehsm =med € please go back to your seats. They

are ready to discuss.

...(Interruptions)
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T e == % foiT 9UR § SRR, 379 =i el ded § df o ST ©
...(FaYM)

T YRS S A (WETR) : Fed, TR ToR[ & daved ool # freterg 1
TATHT & 3R BreT SR St H halre qedicd § Heaml St S 1 ... (au™) et
TSI 1 I S 3T T FARETR 1 o2 7T § STeefl SUeied 2 1 .... (SHAM) S
T 37T 7181 gU &1, 30 Ugel H 27 Wit o1 gl @ BaT o1 31 g0 SehT 375 | ITART
off T W@ &, Afeh TSIl o o1 foret-A-ferdt o oei @ =&t &1 @1 & 3R e
TR off T A WR | .. (FIHM)

Tren, @S T AT STl et STHIA o 37X )7 TSl § T o1eft o ot |rel d SueTs
W ...(FaEW) § A H SR A T aedt § 5 g9 e # 3 S Rt gt
¥ 3% Feprem o fofw o o1 1S ohed Sa1 ®@ 82 ... (SHau™)

it FW e : ARG, 6 YEHEA 3aTTeh o1 THRTINTH BH ShiaTeht SHh! S Higfed
%, o feame & uresft et & 37 Tt 1 oft G L (SHaum) ST uee A aut g
AT ST &, GO TR A ST -370 T, fisi], sy, Reaert w1 fomm urefefa &
YRR, T TR & T o 9, ST 30 TR 3 e B 1 ... (HauH) & Tt
T RGN SR SHMRR <t & fTu # 1 S off 39 e 1 0 TR S
T off TAMGR Teh ¥, RGRiar 4, et § feon S| .. ()

Yo Ferarafon Arered (IS9) ¢ HEISa, A Saa 311 o9 H o9 G 91 T § |
TE AOMHT SR qoheleh! & HHIEE] % RO SHH Fgd dSit ST T ... (FAM) TERY
e, TAR BTS, BHRI TRy, 3oh]-SEarddl Te 368 UHIfad 2l @ §, 39 § Teetarg
% W H, STINY dgq H, el ¥F dgH H $HHT 9gd 91 B9 1 ... (HAUM) Y
IR TE UehT T A YRR ST HTAT 7 1 Ush H TR T SIgd IR ST |
...(aaYmM)

T HEH HEIET O 9 © Toh o1 SRenT 3798 Se@ T h1 Ol o7 & fole Wi @
o & WY ¥ Teal @ e ¥g @ R gonelt faemfaa ik Tenfud e @ €2
..(Faum) afe 7, @ sght g fodastt afed aadest < #1872 ... (Faum)

it T Trere : FRIGH, TR A S e W e e 39 fam # fore & fored sty wrefm
% B, U o H I SRR T & SR A 7 ... (AAEM) BH S THR H 36h1 Tk
H T W T TH @ T TR & WY &H T 8 SHafsl Saerd a3 T &, gt
Trgf wfeere fasen wed €1 ... (aaum) 38 AEh wfderd fawen 4, o deamee d
TR EH T HIZH B AT T | ... (TG ) STei-T81 SeeiiTel HiEf-T 81 Wi 8, SHehT S
TH 99 THerT | 9% 21 TST WXhRI i Toh SeaiiiTel HISHT i Ueh e | ... (Fa9M)
T T W S o SoetiTel HEfH ek el S €, et SH W S hRaTE el gl ot | ofd
T TR 7 HRAE off 966 ¥ 3R 3189y A W J% o § 39 9% g2 21 ...
(GELIED)
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H g g fof weft A aee wme fof soeiivTet HTefT & ShTet o 3 2 §, 38
STER BT © ST 3R aread § 9t oot THeteht 30 e i ofed & dl shiell 6 o 5 &
Hehdl 8, 79 AEf ot oig B Hehdl ¥ i e off &g & Tohdl 1 ... (SHIUM) e
1, T et T 3TR Gl T YLhR] 1 99 L1 € foh 3 ShTenl o Ukl =1ed § 21 Shie
¥F &% FHIA H TE T | ... (FqY)

#t ¥R Pt (Ta weR TR) : TR, § 7@ § Sie wt STud I | L (FaEe)

3T YA, TAR AT HA S A gHR Ferus Sit o fegn-frder & o1t st 3 &
YR TR &, ST U TR T T 14 TR, SRiifer 3 ol oft el 7 el 19 Tert
T faa g1 ...(=a9m)

H A w S R Hreg < gU, S H SR UeW | S g, 279 WeAd ¥ S
T R SR IS o T T T o B9 H SR Tgl R S TRRR TS FTH R W T, S
I YT T TEHR & @RI o G &1 981 o G H3il I TR TR T, I 1 A=
AT ST TE TRt 36 HA % [Geith g HeeTE S & foTd shiars wil? ... (SHa8M)

it i et : TG, W TEw S 7 9gd He Ul Had 39 § | § 1 3w
o, 1 SHY & | 31 foF S yew usk fafes uftfeafa # €1 ... (q@em) <& % st
w1 aRfearfa Saar € @ SR U H 6,777 S e, e e faa # sty mfi
@It 1. (A ST U i AR A g4 foraesht fean f 6,777 4 31 & srerse Th
oft 9 T FE seeiiel THRet 3R &t fehten T ® 1 ... (Haum)

g ot fafest afifeafa §1 27 6,777 &9 fact 3R 37 =1 o wrea gem, o &8
Tz H et o7 @I T | 1 & S § o T 6 g TUA h1 ST HISfHT g2 | 78 AT Siga
Tfvera € fF 6,777 %9 1 faw 6 e T3 1 & faRa iR o1y el | TheTEsR 3=
TS g2 | I8 oft Igd BT BT 1 § foh I UHSTESTR &Ml g8 IR 1 1 off ¥ wied
T H AT TS St 91 T S TR & 31 T TR § ==t T i 98 gl 38
YR & YRR HTel 6F TR 39 HeH 33T R HIIam! o2 |




APPENDIX IIT

GOVERNMENT OF INDIA
MINISTRY OF MINES

LOK SABHA STARRED QUESTION No. 22
ANSWERED ON 17.11. 2016

Mines Surveillance System

22.  DR.BHARATIBEND. SHYAL:
PROF CHINTAMANIMALVIYA:

Will the Minister of MINES be pleased to state:

(a) the areas/places in various parts of the country vulnerable to illegal mining and
revenue loss incurred thereon during the last three years;

(b) the mechanism in place to detect illegal mining along with corrective action
taken thereon;

(c) whether the Government is in the process of developing and launching a Mine
Surveillance System (MSS) for major minerals in consultation with the Indian Bureau
of Mines so as to detect illegal mining and if so, the details and main features thereof;
and

(d) the time by which it is likely to start functioning in the various States?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR POWER, COAL,NEW
& RENEWABLE ENERGY AND MINES (SHRIPIYUSH GOYAL): A statement is laid on
the table of the House.

THE STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED
QUESTION NO. 22 RAISED BY DR. BHARATIBEN D. SHYAL AND PROF.
CHINTAMANI MALVIYA, MEMBERS OF PARLIAMENT FOR REPLY ON
17THNOVEMBER, 2016.

(a) & (b) As per Section 23C of the Mines and Minerals (Development and
Regulation), 1957 (MMDR Act, 1957), State Governments have been empowered to
frame rules for preventing illegal mining, transportation and storage of minerals for the
purposes connected therewith. Therefore, prevention and control of illegal mining
comes under the legislative and administrative jurisdiction of State Governments. The
details of areas in various parts of the country, vulnerable to illegal mining and revenue
loss incurred thereon, are not available at the Ministry's level. However, based on the
quarterly returns on illegal mining submitted by various State Governments to Indian
Bureau of Mines, a subordinate office under the Ministry of Mines, state-wise details
of instances of illegal mining reported for the last three years along with the details of
action taken against the violators is given in Annexure-I, IT & III.

19



20

Further, the MMDR Act, 1957 was amended through the MMDR Amendment Act,
2015 which came into effect from 12th January, 2015. The Amendment Act has,
inter alia, provided for stringent penal provisions for combating illegal mining. Illegal
mining has been made punishable with imprisonment for a term which may extend to
five years and with fine which may extend to five lakh rupees per hectare. The provisions
have been made for setting up of Special Courts for the, purpose of providing speedy
trial of offences relating to illegal mining.

(c) The Ministry of Mines, through Indian Bureau of Mines (IBM), has developed
the Mining Surveillance System (MSS), in collaboration with Ministry of Electronics
and Information Technology (MeitY) and Bhaskaracharya Institute for Space
Applications and Geo-informatics (BISAG), Gandhinagar, to use space technology for
facilitating State Governments in curbing illegal mining activities in the country. MSS
is a satellite-based monitoring system which aims to establish a regime of responsive
mineral administration, through public participation, by facilitating State Governments
in curbing instances of illegal mining. The wider use of Satellite Remote Sensing
Technology together with Information Technolgy will offer quick, transparent and
periodic monitoring of mining leases including easy access to remote areas. The MSS
also includes user-friendly mobile application for use of mining officials which will
receive alerts, do field verification and submit inspection reports.

(d) The Mining Surveillance System has been launched on 15.10.2016 and is being
made fully functional throughout the country. The MSS has been hosted on the
National Centre of Geo-informatics portal: www.ncog.gov.in/mining/login



ANNEXURE1

The State-wise details on illegal mining as mentioned at para (a) and (b) of the reply
to the Lok Sabha Starred Question No. 22 for 17th November, 2016 regarding Mining
Surveillance System asked by Dr. Bharatiben D. Shyal and Prof. Chintamani Malviya
during the year 2013-14:—

Major Minerals

SL State No. of Quantum of Value of FIR Court Fine
No. cases mineral/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/ (Rs. Lakhs) (Nos.) Filed (Rs.
transported (Nos.) Lakhs)
(in lakh tonnes)
1. Andhra Pradesh 486 0.064 36.380 2 0 165.70
2. Arunachal Pradesh 0 0.000 0.000 0 0 0.00
3. Assam 0 0.000 0.000 0 0 0.00
4. Chhattisgarh 208 0.020 45.84 2 135 80.61
5. Goa* 1 0.000 0.000 0 0 0.00
6. Gujarat 270 0.934 257.560 8 0 189.55
7. Haryana 0 0.000 0.000 0 0 0.00
8. Jharkhand 161 0.137 228.240 129 1 1.04
9. Karnataka 342 0.127 16.260 5 5 82.31
10. Kerala 18 0.008 4.830 0 0 5.36
11.  Madhya Pradesh* 112 0.000 180.395 0 112 27.43
12. Maharashtra 0 0.000 0.000 0 0 0.00
13. Mizoram 0 0.000 0.000 0 0 0.00
14. Odisha 75 2.778 31.75 0 4 54.4
15. Rajasthan 607 0.778 42.852 372 1 154.11
16. Sikkim 0 0.000 0.000 0 0 0.00
17.  Tamil Nadu 6 1.378 207.535 0 0 37.75
18. Uttar Pradesh 0 0.000 0.000 0 0 0.00
TOTAL 2286 6.2244 1051.642 518 258 798.26
Note: Quantity of mineral/  *Madhya 56705.81 cu.mt
ore excavated/stacked/ Pradesh
transported given in cu.mt/
other unit *Goa 20 cu.mt
Minor Minerals
SL State No. of Quantum of Value of FIR Court Fine
No. cases mineral/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/ (Rs. Lakhs) (Nos.) Filed (Rs.
transported (Nos.) Lakhs)
(in lakh tonnes)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 7206 3.426 499.05 0 1 1026.03
2. Arunachal Pradesh 0 0.000 0.000 0 0 0.00
3. Assam 0 0.000 0.000 0 0 0.00
4. Chhattisgarh 3788 2.418 584.55 0 3788 415.12
5. Goa* 0 0.000 0.000 0 0 0.00
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1 2 3 4 5 6 7 8
6.  Gujarat 5177 31.631 4092.01 93 19 3036.35
7.  Haryana 3589 4.844 409.780 88 0 824.59
8. Jharkhand 740 0.895 196.100 415 3 61.99
9.  Karnataka 8167 2.189 664.07 93 229 2259.22

10.  Kerala 4430 35.441 14629.00 0 0 668.36

11.  Madhya Pradesh* 6613 0.000 4044.16 0 6610  2347.78

12.  Maharashtra 36476 0.000 0.000 0 0  5083.93

13.  Mizoram 21 0.000 0.000 0 0 0.486

14.  Odisha 1 0.000 0.000 0 0 1.12

15.  Rajasthan 2346 19.893 404.98 487 16 972.65

16.  Sikkim 0 0.000 0.000 0 0 0.00

17.  Tamil Nadu 1072 35.306 996.06 2155 0 3304.44

18.  Uttar Pradesh 6777 0 621.18 0 0 3105.86

TOTAL 86403 136.043 27140.94 3331 10666 23107.926

Norte: Quantity of mineral/ ~ *Madhya 2209955.80 cu.mt

ore excavated/stacked/ Pradesh

transported given in cu.mt/
other unit

*Goa

00 cu.mt



ANNEXURE Il
The State-wise details on illegal mining as mentioned at para (a) and (b) of the reply
to the Lok Sabha Starred Question No. 22 for 17th November, 2016 regarding Mining

Surveillance System asked by Dr. Bharatiben D. Shyal and Prof. Chintamani Malviya
during the year 2014-15:—

Major Minerals

SL State No. of Quantum of Value of FIR Court Fine
No. cases mineral/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/ (Rs. Lakhs) (Nos.) Filed (Rs.
transported (Nos.) Lakhs)
(in lakh tonnes)
1. Andhra Pradesh 295 0.049 5998.770 0 0 84.36
2. Arunachal Pradesh 0 0.000 0.000 0 0 0.00
3. Assam 0 0.000 0.000 0 0 0.00
4. Chhattisgarh 246 0.038 32.90 0 101 81.39
5. Goa* 0 0.000 0.000 0 0 0.00
6. Gujarat 346 6.536 904.010 1 0 161.25
7. Haryana 0 0.000 0.000 0 0 0.00
8. Jharkhand 220 0.096 37.100 186 3 3.96
9. Karnataka 211 0.011 29.200 27 18 50.21
10. Kerala 4 0.000 0.800 0 0 1.00
11.  Madhya Pradesh* 106 0.000 16.450 9 105 76.16
12. Maharashtra 0 0.000 0.000 0 0 0.00
13. Mizoram 0 0.000 0.000 0 0 0.00
14. Odisha 104 3.117 1327.36 0 0 830.71
15. Rajasthan 467 1.406 45.305 181 0 200.23
16. Sikkim 0 0.000 0.000 0 0 0.00
17.  Tamil Nadu 5 0.679 9.323 0 0 25.10
18.  Telangana 29 0.159 40.630 0 0 49.22
19. Uttar Pradesh 0 0.000 0.000 0 0 0.00
TOTAL 2033 12.091 8441.848 404 227 1563.59
Note: Quantity of mineral/  *Madhya 368077 cu.mt
excavated/stacked/transported Pradesh
given in cu.mt/other unit *Goa 20 cu.mt
Minor Minerals
SL State No. of Quantum of Value of FIR Court Fine
No. cases mineral/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/ (Rs. Lakhs) (Nos.) Filed (Rs.
transported (Nos.) Lakhs)
(in lakh tonnes)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 9084 53.785 9827.15 0 0 3793.33
2. Arunachal Pradesh 0 0.000 0.000 0 0 0.00
3. Assam 0 0.000 0.000 0 0 0.00
4. Chhattisgarh 4794 8.982 469.50 0 795 542.12
5. Goa* 0 0.000 0.000 0 0 0.00

23



24

1 2 3 4 5 6 7 8
6 Gujarat 5370 12.480 3130.52 31 6 217496
7.  Haryana 5333 5.043 618.880 245 0 1448.52
8 Jharkhand 942 0.950 126.640 584 88 50.06
9 Karnataka 8253 3.147 921.26 273 142 2210.90

10.  Kerala 4168 61.706 17343.00 0 0 640.38

11.  Madhya Pradesh* 8067 0.000 5241.83 51 8023  3211.71

12. Maharashtra 32717 0.000 0.00 0 0  6765.86

13, Mizoram 26 0.010 0.00 1 0 1.051

14.  Odisha 0 0.000 0.000 0 0 0.00

15.  Rajasthan 2478 17.320 624.36 316 3 1301.98

16.  Sikkim 0 0.000 0.000 0 0 0.00

17. Tamil Nadu 200 50.614 178.27 2334 0 3463.77

18.  Telangana 3282 4.543 598.49 0 0 750.45

19. Uttar Pradesh 10402 0 671.54 0 0 2677.15

TOTAL 95116 218.58 39751.36 3835 9057 29032.241

Norte: Quantity of mineral/ore *Madhya
excavated/stacked/transported  Pradesh

given in cu.mt./other unit

*Goa

830638 cu.mt.

00 cu.mt.




ANNEXURE IIT

The State-wise details on illegal mining as mentioned at para (a) and (b) of the reply
to the Lok Sabha Starred Question No. 22 for 17th November, 2016 regarding Mining
Surveillance System asked by Dr. Bharatiben D. Shyal and Prof. Chintamani Malviya
during the year 2015-16:—

Major Minerals

SL State No. of Quantum of Value of FIR Court Fine
No. cases minerals/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/ (Rs. Lakhs) (Nos.) Filed (Rs.
transported (Nos.) Lakhs)
(in lakh tonnes)
1. Andhra Pradesh 270 0.052 57.390 0 0 96.24
2. Chhattisgarh 108 0.015 23.09 0 104 69.94
3. Goa* 2 0.000 0.000 0 0 0.00
4. Gujarat 277 2.337 782.960 3 0 232.90
5. Haryana 0 0.000 0.000 0 0 0.00
6. Jharkhand 167 0.010 34.260 79 131 5.00
7. Karnataka 221 0.009 8.580 6 4 36.00
8. Kerala 7 0.005 37.970 0 0 1.61
9. Madhya Pradesh* 86 0.000 45.030 0 86 108.17
10. Maharashtra 0 0.000 0.000 0 0 0.00
11. Odisha 44 2.009 88.17 0 0 43.68
12. Rajasthan 126 0.143 8.790 50 0 51.05
13. Sikkim 0 0.000 0.000 0 0 0.00
14.  Tamil Nadu 2 0.645 75.620 1 0 142.53
15.  Telangana 12 0.002 2.270 0 0 4.87
16. Uttar Pradesh 0 0.000 0.000 0 0 0.00
17. West Bengal 575 0.008 3.770 575 0 0.00
TOTAL 1897 5.235 1167.9 714 325 791.99
Note: Quantity of mineral/ore *Madhya 4450 cu.mt.
excavated/stacked/ Pradesh
transported given in *Goa 00 cu.mt.
cu.mt./other unit
Minor Minerals
SL State No. of Quantum of Value of FIR Court Fine
No. cases minerals/ore Mineral/Ore  Lodged Cases realized
excavated/stacked/ (Rs. Lakhs) (Nos.) Filed (Rs.
transported (Nos.) Lakhs)
(in lakh tonnes)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 9683 12.946 2607.83 0 0  2809.73
2. Chhattisgarh 5754 2.388 202.09 0 5722 875.49
3. Goa* 0 0.000 0.000 0 0 0.00
4. Gujarat 6222 20.458 3007.88 81 2 3065.73
5. Haryana 3912 13.022 304.320 78 0 878.58
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1 2 3 4 5 6 7 8
6 Jharkhand 1478 0.471 85.540 517 98 108.07
7. Karnataka 8964 5.846 1359.13 218 47  2789.59
8 Kerala 3694 51.265 32137.00 0 0 1364.57
9 Madhya Pradesh* 13541 0.000 88533.07 0 13420 10897.88

10.  Maharashtra 30979 0.000 0.00 36 0 4719.4

11.  Odisha 18 0.105 113.51 0 0 82.62

12.  Rajasthan 3535 31.014 653.51 374 11 1407.42

13.  Sikkim 0 0.000 0.000 0 0 0.00

14.  Tamil Nadu 56 5.013 38.08 4015 0 3041.52

15.  Telangana 6526 20.870 1225.85 0 0 1636.60

16.  Uttar Pradesh 11350 0 1216.06 0 0 3529.73

17. West Bengal 0 0 0 0 0 0

TOTAL 105712 163.398 131483.87 5319 19300 37278.929

Note: Quantity of mineral/ore  *Madhya 1730650.50 cu.mt.

excavated/stacked/ Pradesh

transported given in *Goa 00cu.mt.

cu.mt./other unit
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T AR o AT (HSTR) : Tem, I A T Tt STt R FveH T STos-3
IR fea &, 70 dgw off ¥ 1 ... (Faum) o, § s e weR % fau uw
e 3SHT TR § | ... (AIEM)

e, BAN WOTR U hied U € IR ggf ferTge, siarge, SEMmee 1 T &
WEI...(HIUM) 5& fohdt ot foeTet 1 @ 2l & A1 9% T 9gd 760 e &1 9ol
Tl U HS Y-St & U 1 formre a1 ¥ SR Tt u STHIA @ Sie =l o 7
...(TAH ) T IoTe T FAR &5 T et TR 1 i, S ugel aigd 3Tes1 off, 31 g=iii
TRMAS TS TR T ... () Ik - 1 oreR QU forrg o B | et aoig ¥ o
STHIA 3T Sl ATk et T8 T IR et 1 It ot 11 o ek T8l I R | . (SAaEe)
BN 3T 9 BRI 1 G B T Argie ot &1 W@ B 1 ... (Saem) H g w5t S 9 Te
T e § foR 1 TS Sl o1 TR i U1 SeH SSMT T & e -5
a1 ST ST & ST T IR 98 W & Tk 3R Wl % oA 91 W2

ot Hw Tt : AT TEE ¥ 9gd STeS1 YN IS ¥ 1 ... ()

18] HRISHT ST WeAH | Teet o1 H wiere: foh 718 w8 o7 W €1 ... (SqaeH) S
379 TG 1 T BT 8, ST folt Tt o) 9 # [t TehR 3 3 o hed Salt & |
..(FATYM) THURERSTRe TS 5Tal 3THE ol a1 it 3a- o8f o YR TRebRI 1 78t foham
ofl, I8 B FRA1 T | ... (M) S8 T HeH o aIgel Ui Wl o STt 1 A Taem,
ToT TR T99 Y Ui R T99 & <€ % WEHH S S HeH g9 SO ¢ | Y 319
G &S M| ... (FaEm) H wwer g fo oreft off S-wierssem & wen & foaw R wed
I TR T T IS ST g o e, SR ey mief 9 i gu et om
R YER foran T 1 ... (aum) # gwer g fo aft o 9ee o 38wt w3 iR sy
TS H el & 1 SRS Bl €, 390 =R Bidl 1 ... (FaUM) e @il S T8
e w1 & T 28y arsfm 1 I & o vgell IR Hiel SR A 304 39 HeH 33 T |
...(FaYM)

et e MR T faw §, 50 9l T Afeieh! b, WA Uit bl =ieh fha §
T =@l o1 I @ 7 B, I % SO gEeRl % g e o S 1. (SHEe) | 69e
T T TR & 3Taid g1 ...(FaEM) # o T TR § SIa=id e MR
1 G H IR H G HIH SR .. (A HAAE LA : TR 39 1 Feehsm
=med 1, please go back to your seats. They are ready to discuss.

...(Interruptions)
A STeAe: == & oI ToR € TR | 3119 == et =ed € < oI ST § |
...(cFaYmM)
T TRASA S A (MEATR) : Fed, TAR oA & Gamed et # e &
TATHT © 3R B SeAR foret # o dedict § FHEIam! oAt  |...(SHIUM) J=msed
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TSt 1 ST S 3T H FRETR 1 o2 7 § Seell SUeied § | ... (SHAHM) S
T IS T8l §U &, 3% Tt ¥ 37 @isit 1 981 @ 2l o iR g1 3T oTs-9
ITE off @ 9, AR AT & 9 ferel-T- ot smrorerst =i @ et 81 e § 3t
ITHT ITANT oft T A W | .. (FIEA)

ey, WS 1 3a1 STeell gl STHIH & 3ieT )1 U2l ® foh 21eft o | 9l dh Suetst
M ...(FEEM) | AR i ST 8 a7 T aedt § 5 g s 3 3 SR @t
¥ 3% Feptem o forq o o1 67 el Sa1 ® ¥7 .. (SHaEM)

it Frw Tt 7RIS, 39 HeHed $eileh o1 THRTINSH BH HidTehl SHh! Sl hEferd
%, o feame & uresft et & 37 Tt 1 oft G L (SHaum) ST uee A aut g
AT ST &, GO TR A ST -3T0 T, fisi, sy, Reaert w1 fomm arefifa &
YRR, 59 TR & @ O 9, ST 30 TR 3 et €1 ...(Fau™) & Tt
T RGN SR SHMRR <t & feu § 1 S off 39 e 1 0 TR S
TR off TAMGR Tieh ¥ IRSHRIT ¥, e & fean S | .. (|a9m)

T Feramfon Arereta (S99 : HEEHl, 16 Sca 3T <9 H o2 THE o T ¥ | TS
T 3R ToRien! & HETEE] % RO SHE agd dSi ST T ...(HAHM) TR Al
TR YRTS, BHN THIGLUl, Soh-Sadel Fel Tad Juiferd 81 ® & | <91 H et & s
H, T S H, HTeT ¥F T B $HHT 9gd 91 1 T .. (AAHM) A S el
JehT T 1 YER 3R Tl &9 1 Jeh § TR 1 oIgd W ST | . (SHIEM)

T HEHE HEIEd § 99 © Toh o1 SRen 3798 Se@ T o1 Odl o7 & Tol i @
o & WY ¥ mea @ e ¥q @ R gonelt faemfaa ik Tenfud e @ €2
..(Faum) afe 7, d sgnt g fadaed afed aaddst S 9 87 ... (Fau)

it T Trere : FRIGH, TR A S e ¥ e e 3H faw # fore § fored sty wrefm
o 21, 39S 9N § I THHR T 6 ISWE T 1 ... (FAHM) 79 I THR F THh! T
T R T TH @ T TR & WY &H T T8 SHTatsl Saerd a3 T &, gt
i wfdeid fawes wed 1 ... (aaum) 39 wiEln Gty fawen 4, 3o doemse 9
TR BH Wt WIS R HY K| (FAUM) Sei- T8 seeiiTel Aef 2 W@ T, SHeR 2
B TEH THerT | 98 S U9 TIhRI ! Soh{ SeaiiTel |3 i Jeh M6 | ... (FaHH)
T T W1 S o SoetiTel A ek el ST €, el SH W SEd hRaTE el gl ot | T
T THR 1 FRAE ot dgiE § 3K 38y i | I% o # 89 9% g T
...(HaYmr)

H g g fof weft A aew TmEl fo soeiTet HTefT & ShTet o 3ca 2§, 36
STER BT & ST 3R areqd § 9eft oot THeteht 30 oS i oied & dl el & off s &
Hehdl 8, 79 AEfT ot 5T B Hehd! ¥ i yermm off o & Tondl §1 ... (SHUM) e
=, T et T 3TR Gl T YLhRT 1 99 31 € foh 3 hTel & AT =Ted € a1 Shie
¥F % TS H TE F | ... (HqH)

ot TR Frardt (Fa ek TR) : wEean, § 4@ § Ser w1 STAf =g | L (Fau)
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31EAS] SIS, TIR T H3ll ST 1 §AR Waeesi St & feen-fade # oet st 3
YR TR &, S U TR T 1 kT TR, sRiifer 3 ol oft svell 7 el ST TeHt
T faw g1 ...(=a9m)

H A T ST T UETR 4 U, R H SR U U S § ST HIeAH 9 S
T R SR IR o T T T o B9 H IR Tgl R S TRRR S FTH R W E, S
IR YT T RT3 @RI o G & el & @ H3ll TR STRIY ST 1T 31 /1 w3
it TSN TRt 39 WAl o e i HieeTE S & fw wiam i .. (HaH)

it e Tt : TG, W TEw S 7 9gd He Ul Tad 39 § | § T 3w
off, A SHY A H A fof SR vew Uk fafes ufitfrafa #§ €1 ... (SHaum) <& & asi i
TRfearfd <@ & A SR H 6,777 Has e, fred AR fia # say aafin @ @@
oA | ... (SHIHM) ST YT bl TR A & foraen? foarn o 6,777 € 21 & esE & ot
%9 H AT geeiTal fIie 3R T fhTen T} 1 ... (aam)

Tz T fafest uffeafd €1 37 6,777 9 el oI ST 3= e g getl, e &
Uz § et 31 @ ¥ 1 WY & A4 § o W 6 IS TUF 1 19 AR g8 € | 78 o
agd g ® & 6,777 9 H % 6 e T3 &1 & fARer IR 1y foem | TheTEem
I WS §E | I8 oft Igd ST 1 A § R YT THSTESIR A g8 iR &l & off I
e gU | H T TEE T A T SR TR e IR U9 TR I Tl HE 6 a8
T 30 TR & YRR Fel &9 T 30 HeH 33T 3R FHfamt # |




APPENDIX1V

GOVERNMENT OF INDIA
MINISTRY OF MINES
LOK SABHA STARRED QUESTION NO. 22
TOBEANSWERED ON 17.11.2016

Mine Surveillance System

22. DR.BHARATIBEN D. SHYAL.:
PROF CHINTAMANIMALVIYA:

Will the Minister of MINES be pleased to state:

(a) the areas/ places in various parts of the country vulnerable to illegal mining and
revenue loss incurred thereon during the last three years;

(b) the mechanism in place to detect illegal mining along with corrective action
taken thereon;

(c) whether the Government is in the process of developing and launching a Mine
Surveillance System (MSS) for major minerals in consultation with the Indian Bureau
of Mines so as to detect illegal mining and if so, the details and main features thereof;
and

(d) the time by which it is likely to start functioning in the various States?
ANSWER

THE MINSITER OF STATE (INDEPENDENT CHARGE) FOR POWER, COAL, NEW
& RENEWABLE ENERGY AND MINES (SHRIPITYUSH GOYAL): A statement is laid on
the table of the House.

THE STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED
QUESTION NO. 22 RAISED BY DR. BHARATIBEN D. SHYAL AND
PROF. CHINTAMANI MALVIYA, MEMBERS OF PARLIAMENT FOR REPLY ON
17THNOVEMBER, 2016.

(a) and (b) As per Section 23C of the Mines and Minerals (Development and
Regulation), 1957 (MMDR Act, 1957), State Governments have been empowered to
frame rules for preventing illegal mining, transportation and storage of minerals for the
purposes connected therewith. Therefore, prevention and control of illegal mining
comes under the legislative and administrative jurisdiction of State Governments. The
details of areas in various parts of the country, vulnerable to illegal mining and revenue
loss incurred thereon, are not available at the Ministry's level. However, based on the
quarterly returns on illegal mining submitted by various State Governments to Indian
Bureau of Mines, a subordinate office under the Ministry of Mines, state-wise details
of instances of illegal mining reported for the last three years along with the details of
action taken against the violators is given in Annexure-I, IT & III.
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Further, the MMDR Act, 1957 was amended through the MMDR Amendment Act,
2015 which came into effect from 12th January, 2015. The Amendment Act has, inter
alia, provided for stringent penal provisions for combating illegal mining. Illegal mining
has been made punishable with imprisonment for a term which may extend to five years
and with fine which may extend to five lakh rupees per hectare. The provisions have
been made for setting up of Special Courts for the purpose of providing speedy trial of
offences relating to illegal mining.

(c) The Ministry of Mines, through Indian Bureau of Mines (IBM), has developed
the Mining Surveillance System (MSS), in collaboration with Ministry of Electronics
and Information Technology (MEITY) and Bhaskaracharya Institute for Space
Applications and Geo-informatics (BISAG), Gandhinagar, to use space technology for
facilitating State Governments in curbing illegal mining activities in the country. MSS
is a satellite-based monitoring system which aims to establish a regime of responsive
mineral administration through public participation, by facilitating State Governments
in curbing instances of illegal mining. The wider use of Satellite Remote Sensing
Technology together with Information Technology will offer quick, transparent and
periodic monitoring of mining leases including easy access to remote areas. The MSS
also includes user-friendly mobile application for use of mining officials which will
receive alerts, do field verification and submit inspection reports.

(d) The Mining Surveillance System has been launched on 15.10.2016 and is being
made fully functional throughout the country. The MSS has been hosted on the

National Centre of Geolnformatics portal: www.ncog.gov.in/mining/login



ANNEXURE 1

The State-wise details on illegal mining as mentioned at para. (a) and (b) of the reply to the Lok Sabha Starred Question No. 22 for
17th November, 2016 regarding Mining Surveillance System asked by Dr. Bharatiben D. Shyal and Prof. Chintamani Malviya during the year
2013-14:—

Major Minerals
SL State No. of Quantum of mineral Value of FIR Court Fine
No. cases Ore excavated/ Mineral/ Ore Lodged Cases realized
stacked/ transported (Rs. Lakhs) (Nos.) Filled (Rs.
(in lakh tonnes) (Nos.) Lakhs)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 486 0.064 36.380 2 0 165.70
2. Arunachal Pradesh 0 0,000 0.000 0 0 0.00
3. Assam 0 0.000 0.00 0 0 0.00
4. Chhattisgarh 208 0.020 45.84 2 135 80.61
5. Goa* 1 0.000 0.000 0 0 0.00
6.  Gujarat 270 0934 257.560 8 0 189.55
7.  Haryana 0 0.000 0.000 0 0 0.00
8. Jharkhand 161 0.137 228.240 129 1 1.04
9.  Karnataka 342 0.127 16.260 5 5 82.31
10.  Kerala 18 0.008 4.830 0 0 536
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11. Madhya Pradesh* 112 0.000 180.395 0 112 2743
12. Maharashtra 0 0.000 0.000 0 0 0.00
13. Mizoram 0 0.000 0.000 0 0 0.00
14. Odisha 75 2.778 31.75 0 4 544
15. Rajasthan 607 0.778 42.852 372 1 154.11
16. Sikkim 0 0.000 0.000 0 0 0.00
17. Tamil Nadu 6 1.378 207.535 0 0 3775
18. Uttar Pradesh 0 0.000 0.000 0 0 0.00
TOTAL 2286 6.2244 1051.642 518 258 79826
Norte: Quantity of mineral/ *Madhya 56705.81 cu.mt

ore excavated/ stacked/ Pradesh

transported given in cu.mt/

other unit

*Goa 20 cu.mt
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Minor Minerals

Sl State No. of Quantum of mineral Value of FIR Court Fine
No. cases Ore excavated/ Mineral/ Ore Lodged Cases realized
stacked/ transported (Rs. Lakhs) (Nos.) Filled (Rs.
(in lakh tonnes) (Nos.) Lakhs)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 7206 3426 499.05 0 1 1026.03
2. Arunachal Pradesh 0 0.000 0.00 0 0 0.00
3. Assam 0 0.000 0.00 0 0 0.00
4. Chhattisgarh 3788 2418 584.55 0 3788 415.12
5. Goa* 0 0.000 0.00 0 0 0.00
6.  Gujarat 5177 31.631 4092.01 93 19 3036.35
7.  Haryana 3589 4.844 409.780 88 0 824.59
8. Jharkhand 740 0.895 196.100 415 3 61.99
9.  Karnataka 8167 2.189 664.07 93 229 2259.22
10.  Kerala 4430 35441 14629.00 0 0 668.36
11.  Madhya Pradesh* 6613 0.000 4044.16 0 6610 234778
12.  Maharashtra 36476 0.000 0.00 0 5083.93
13. Mizoram 21 0.000 0.00 0 0 0486
14.  Odisha 1 0.000 0.00 0 0 1.12
15.  Rajasthan 2346 19.893 404.98 487 16 972.65

[o%)
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16. Sikkim 0 0.000 0.00 0 0 0.00

17. Tamil Nadu 1072 35.306 996.06 2155 0 3304.44

18. Uttar Pradesh 6771 0 621.18 0 0 3105.86
TOTAL 86403 136.043 2714094 3331 10666 23107926

Norte: Quantity of mineral/ *Madhya  2209955.80 cu.mt

ore excavated/ stacked/ Pradesh

transported given in cu.mt/

other unit *Goa 00 cu.mt
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ANNEXURE 11

The State-wise details on illegal mining as mentioned at paras (a) and (b) of the reply to the Lok Sabha Starred
Question No. 22 for 17th November, 2016 regarding Mining Surveillance System asked by Dr. Bharatiben D. Shyal and
Prof. Chintamani Malviya during the year 2014-15:—

Minor Minerals
Sl State No. of Quantum of mineral Value of FIR Court Fine
No. Cases Ore excavated/ Mineral/ Ore Lodged Cases realized
stacked/ transported (Rs. lakhs) (Nos.) Filed (Rs.
(in lakh tonnes) (Nos.) lakhs)
1 2 3 4 5 6 7 8
L. Andhra Pradesh 295 0.049 5998.770 0 0 84.36
2. Arunachal Pradesh 0 0.000 0.000 0 0 0.00
3. Assam 0 0.000 0.00 0 0 0.00
4. Chhattisgarh 246 0.038 3290 0 101 81.39
5. Goa* 0 0.000 0.000 0 0 0.00
6. Gujarat 346 6.536 904.010 1 0 161.25
7. Haryana 0 0.000 0.000 0 0 0.00
8. Jharkhand 220 0.096 37.100 186 3 396
9. Karnataka 211 0011 29.200 27 18 5021

9¢



10. Kerala 4 0.000 0.800 0 0 1.00
11 Madhya Pradesh* 106 0.000 16450 9 105 76.16
12. Maharashtra 0 0.000 0.000 0 0 0.00
13. Mizoram 0 0.000 0.000 0 0 0.00
14. Odisha 14 3.117 1327.36 0 0 830.71
15. Rajasthan 467 1.406 45305 181 0 200.23
16. Sikkim 0 0.000 0.000 0 0 0.00
17. Tamil Nadu 5 0.679 9.323 0 0 25.10
18. Telangana 29 0.159 40.630 0 0 49.22
19. Uttar Pradesh 0 0.000 0.000 0 0 0.00
TOTAL 2033 12.091 8441.848 404 227 1563.59
Norte: Quantity of mineral/ *Madhya 368077 cu.mt.
ore excavated/ stacked/ Pradesh
transported given in cu.mt./
other unit *Goa 20 cu.mt.

w
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Minor Minerals

SL State No. of Quantum of mineral Value of FIR Court Fine
No. cases Ore excavated/ Mineral/ Ore Lodged Cases realized
stacked/ transported (Rs. lakhs) (Nos.) Filed (Rs.
(in lakh tonnes) (Nos.) lakhs)
1 2 3 4 5 6 7 8
L. Andhra Pradesh 9084 53.785 9827.15 0 0 3793.33
2. Arunachal Pradesh 0 0.000 0.000 0 0 0.00
3. Assam 0 0.000 0.000 0 0 0.00
4. Chhattisgarh 4794 8.982 460.50 0 795 542.12
5. Goa* 0 0.000 0.000 0 0 0.00
6. Gujarat 5370 12480 3130.52 31 6 2174.96
7. Haryana 5333 5043 618.800 245 0 144852
8. Jharkhand 42 0.950 126.640 S84 & 50.06
9. Karnataka 8253 3.147 921.26 273 142 221090
10. Kerala 4168 61.706 17343.00 0 0 640.38
11. Madhya Pradesh* 8067 0.000 5241.83 51 8023 321171
12. Mabharashtra 3271.7 0.000 0.00 0 0 6765.86
13. Mizoram 26 0010 0.00 1 0 1.051

8¢



14. Odisha 0 0.000 0.00 0 0 0

15. Rajasthan 2478 17.320 624.36 316 3 1301.98

16. Sikkim 0 0.000 0.00 0 0 0.00

17. Tamil Nadu 200 50.614 17827 2334 0 3463.77

18. Telangana 3282 4.543 59849 0 0 75045

19. Uttar Pradesh 10402 0 671.54 0 0 2677.15
TOTAL 95116 218.58 39751.36 3835 9057 29032241

Norte: Quantity of mineral/ *Madhya 830638 cu.mt.

ore excavated/ stacked/ Pradesh

transported given in cu.mt./

other unit *Goa 20 cu.mt.
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ANNEXURE III

The State-wise details on illegal mining as mentioned at paras (a) and (b) of the reply to the Lok Sabha Starrted Question No. 22 for
17th November, 2016 regarding Mining Surveillance System asked by Dr. Bharatiben D. Shyal and Prof. Chintamani Malviya during the year
2015-16:—

Major Minerals
SL State No. of Quantum of minerals Value of FIR Court Fine
No. cases Ore excavated/ Mineral/ Ore Lodged Cases realized
stacked/ transported (Rs. Lakhs) (Nos.) Filed (Rs.
(in lakh tonnes) (Nos.) lakhs)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 270 0.052 57.390 0 0 96.24
2. Chhattisgarh 108 0.015 23.09 0 104 69.94
3. Goa* 2 0.000 0.000 0 0 0.00
4. Gujarat 277 2.337 782.960 3 0 232.90
5. Haryana 0 0.000 0.000 0 0.00
6.  Jharkhand 167 0010 34.260 e 131 5.00
7. Karnataka 221 0.009 8.580 6 4 36.00
8. Kerala 7 0.005 37970 0 0 161
9.  Madhya Pradesh* 86 0.000 45.030 0 86 108.17
10.  Maharashtra 0 0.000 0.000 0 0 0.00

ov



11. Odisha 4 2.009 88.17 0 0 43.68
12. Rajasthan 126 0.143 8.790 50 0 51.05
13. Sikkim 0 0.000 0.000 0 0 0.00
14. Tarnil Nadu 2 0.645 75.620 1 0 142.53
15. Telangana 12 0.002 2270 0 0 4.87
16. Uttar Pradesh 0 0.000 0.000 0 0 0.00
17. West Bengal 575 0.008 3.770 575 0 0.00
TOTAL 1897 5235 11679 714 325 791.99
Norte: Quantity of mineral/ *Madhya 4450 cu.mt.
ore excavated/ stacked/ Pradesh

transported given in cu.mt./
other unit

*Goa 00 cu.mt.
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Minor Minerals

SL State No. of Quantum of Minerals/  Value of FIR Court Fine
No. Cases Ore excavated/ Mineral/Ore Lodged Cases Realized
stacked/transported (Rs. lakhs) (Nos.) Filed (Rs.
(in lakh tonnes) (Nos.) lakhs)
1 2 3 4 5 6 7 8
L. Andhra Pradesh 9683 12.946 2607.83 0 0 2809.73
2. Chhattisgarh 5754 2.388 202.09 0 5722 87549
3. Goa* 0 0.000 0.00 0 0 000
4. Gujarat 6222 20458 3007.88 81 2 3065.73
5. Haryana 3912 13.022 304.320 8 0 878.58
6. Jharkhand 1478 0471 85.540 517 R 108.07
7. Karnataka 8964 5.846 1359.13 218 47 2789.59
8. Kerala 3694 51.265 32137.00 0 0 1364.57
9. Madhya Pradesh* 13541 0.000 88533.07 0 13420 10897.88
10. Maharashtra 30979 0.000 0.00 36 0 47914
11. Odisha 18 0.105 11351 0 0 82.62
12. Rajasthan 3535 31.014 653.51 374 11 140742
13. Sikkim 0 0.000 0.00 0 0 0.00

(44



14. Tamil Nadu 56 5013 38.08 4015 0 3041.52

15. Telangana 6526 20.870 1225.85 0 0 1636.60

16. Uttar Pradesh 11350 0 1216.06 0 0 3529.73

17. West Bengal 0 0 0 0 0 0
TOTAL 105712 163.398 131483.87 5319 19300 37278929

Norte: Quantity of mineral/ *Madhya 1730650.50 cu.mt.

ore excavated/stacked/ Pradesh

transported given in cu.mt./

other unit *Goa 00 cu.mt.
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T MRS o AT (HETR) : Tew, I o T Tt St TR FvaH T STos-3
SR e, eaage i 71 ...(Hau™) Afeh, § oot F gt waR & fau ek
e ST ARl G ... (TIYM)

e, BAN WOR U hied U € IR ggf ferTge, siarge, SoMmee 1 T &
WE....(HAGM) v&l fhEt off foRel 1 @7 a1 € 1 98 T ogd el € &1 aele |
Tl U TS Y-St & U 1 formre a1 § IR Tt ue A % Sie =el ST §
....(TAAHM) Th! ooTe 9 AR &7 H FHred TRan i ofe, S ugel ogd o=t off, o1a
TRl B e forTg Toft R | ... (SFae) 39 -STat o1 oo’ I farre 7o 1 forment
ToTe ¥ 98 THIH 276 Wl A T8t 18 T 31 =gt o1 U oft Wi & e el | R
....(STAYF) AR Sl W TR} b1 e | A Wi A W | .. (SFaeF) H e
T S § = g et § foR oo Wi swufel o1 SRR i UH1 hew IS W §
& -t 1 Hiel i S & 9 ¥ 3R 9% I o ek SR el o ek 9 W2

ot W et : TS TR T 9gq 3759 UeH SO B | ... (SAAHM)

31e7E TR, 3TUsh WeAd ¥ Ueel ol H o, foh a8 a5 o= U9 T | ... (qI4M)
ST 3T9% @ T hTH BT, SH FTe vgedt aR 391 § Wikt TR A T FHOR FEH 33T
F1 ... (AIYM) THUHEPSTe Tae Sd STHS g1l <l i 3a- auf & QU1 TRl o el
e o, 9% T R %1 ... (H9EM) S B WEN & Sgel Ui Hiel o Siel 1 T
A, TEH TSR $IC § I G TIC % € & WA S FE HeH g 3T § | 388
Y G oG B | ... () § Fwe g fof aeft oft S-Aierssie & e & g R
YA I AFHTE e Hell HISH ST b1 THM <A1 =fey, e /& wref § e gu et
¥ W YRR foran T ... (aum) § guer g fr 9t o ge ot sod it 6 R
319 TTEfT B 1ol ¥ T SR BT 7, SUH YRR B 1 ... (G ) T St
7 fo@ w1 & foh o1y mefH =1 I & fofe vgel 9 At TR A 5o 39 Hed 33
F....(cHaEm)

et deh STETR T e §, &9 @l @ HifcTeh| i, T Ui ol <= fhal ©
TR orgt o1 9T @U@ 7 7, 9T % S0 e % X e e S | L (FEE ) I 96
e T THR & STqd & | ....(Faem) H Tod TF THR Y draeid Hieh qaTi
1 FHE 6 a1 H U HSH IS ... (FTAHM)

T STEA8T: 3TN 319 @R fewred =med § d, Please go back to your seats.
They are ready to discuss. .....(Interruptions)

T STeer: = o fy 9o SR | 31 =t el wed € o o ST R
(GELIED)
b RAEA S WA (WETR) : HeH, BAR TR & Teed fel # R &1
TATHT & IR B2 AR et H hale dedicl H HeraH SAhl S 1 ... (Fae™) daved
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TS o1 3R HEHT 3eiTeh § FARHIR BT el 7T § STl STt | ... (SqAEM ) el
T IS T8l §U &, 3% et ¥ 37 @isit 1 981 @ el o iR 1 3T oTs-/
SN 9t IR I, Afh STl o o - Tt Hrurest ae T &l 8 @l § 3K
ST ST ot T A WL L. (HAEM)

Tren, @S T AT STl et STHIA o 37eX )1 Uel § T e1eft o ot |rel a SueTs
W ....(FaE) § e w3l St S a8 Ie =edt g R e Tea # 98 S i
@it 8, 3% fehTer & foTu 91 319 g heh 331 3@ 82 ... (aaem)

it Jr et 7RIS, 39 UHE gelleh hl TRTTAINTH BH hideh SHh! Il ThIEferd
%, 3T feqre 9 uReEt et | 7 T 1 off IR L (SFaEE) ST vEe A ot
AT ST &, GO TR A ST -370 T, fisi, sy, Reaert w1 fomm areffa &
YEREe, 59 YR § @ o 9, SHe 30 SR A U1 B 1 ... (SqauF) g qeft
T UGN SR SHMRR <t & fTu # 1 S off 39 e 1 0 TR S
! ot TAMGR T ¥ IRSRIAT 9, e 9 fan s | ... (=|em)

T feramfon Arereta (SSO) : ARG, 319 S TS <31 T (el T o T § T8
T SR TheAen] o HETEA & HIROT SEH agd dsil 7% ¢ | ... (FEHM) TN Afe,
TR YRTS, BHN THIGNUl, Soh-Sadel Fel Tad Juiferd &1 @ & | <91 H Toeiae & s
H, 3T oI |, T &9 5@ H $HhT 9gd oSl T $ | ... (AGHM) 3198 S el
JehT T Al TerER TR Tl 61 1 Ak H THR ] 9gd W ST | ... (STIEM)

T HEH HEIET O 9 © Toh o1 SRen 3798 Se@ T oh1 Odl o7 & Tol Wi @
TR & WY § Feal WS v @ R gomett fasmfaa ok Tonfud R @ e .
(HauM) At &, @ s9! e fasmastt afed aasd <) 31 82 ... (aaum)

it ey e : ARG, THR A S e W Fe ey 39 fawa # forw € e sty A
a2 F1, 3% IR H I TR T & SR HA T ... (FAYM) T I THR F 3THT Tk
H Y F R T Tk O T WHRI & Y 8H Teh 8 SHTeAlsl Saetd 9% 1 8, gt
s Tfdeld fawn Fed B ....(FauM) 39 AT Afderd o 4, 3o8 Jeame 9
TR TH Tl A T TG R | ... (FAIHM) TT&l- 5181 SeeiiTel AT 21 W S, SHHT 32
TH S99 THeRT | 98 S T4 WHRI i S ST Tel HIGHT i Ueh T | ... (FEHE)
e & WY S ot SoeiiTel W H Uehel S ©, Yool 39 W 3fud shier et Bt ot |
I T WHRI A R off o5 € iR e@y Al W I o § g9 9% g Bl
... (HEYM)

T rer g for 9eft e ew wwEt foR soctiiTe As § e o 3 g § Sed
STER BT © ST 3R areqd § 9elt oot THeteht 30 oIS i oied & df shiell & off sig &
Hehdl S, a9 W ot o € Fehd! § 3R e o o 8 Fehd1 €1 ..... (A ) FeA
=, T et T 3TR Gt T YLhRT 1 99 31 € foh 3 hTen & kT =1ed € 21 e
oM % T | W ¥ | ... (IEM)
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ot IRE Faret (Wa Fe TR) : AR, § T8 9 ser i STgH S | L ()

e RIS, THI [AHTE |t St BHR G St o fagn-fAesr & one st e <im
YR TR &, ST U TR AT T 1 TR, SRiifer 3 ol oft svel 7 el ST wemt
T fow 91 ...(Haum)

31eA%] TRISAT, TR HFH HAt St 3 TR Wi st & foen-fader § omet s 3 &
YR TR &, S U TR T T 1 TR, Riifer 3 ol oft swel 7 el s Temt
T faw g1 ...(=a9m)

H A T ST T UETR 4 U, SR H SR U U S § ST HIeAH 9 S
T R SR IS o T T T o B9 H SR Tgl R S TR TS FTH R W T, S
IR YT T THR & SR o g & @i & @ Hall TR STRIY ST 1T 1 31 [ w3
it T TRt 39 WAl o e i HieeTE S & fow e T .. (HaH)

it e et : TG, W TEw S 9gd Hee YU Had 331 § | § ST 3W
o, 1 STY &AM T 377 foh SR wew Uk fafes ufifeafa # 81 . (craem ) sie 6% T
RfErfd <@ & A SR H 6,777 S e, fed AR fia # sy mfin @ @@
oA | ... (SHIHM) ST YT bl TR A & foraen foarn o 6,777 € 21 & esE & ot
%9 H AT goaial fIRe IR T kTl T} 1 ... (Saam)

g ot fafest afifeafa T 1 e7R 6,777 &9 fiact 3R 37 =1 ot wrea gem, a8
Uz § 2t 31 @ ¥ 1 WY & A4 § o W 6 S TUH 1 19 HEfHT g8 © | 78 o
agd g © & 6,777 9 # A% 6 e T &1 & fARer IR 1y foem | TheTEem
I WIS §E | I8 oft Igd ST 1 A1 § R YT THSTESTR &S g8 iR &l & off I
e U | H T TEE T A T SRR TR HET IR T TR & T HE fh a8
T 30 TR & YRR Fel ¥ TR 30 HeH 33T 3R FHfam H




APPENDIX V
(Vide para 5 of the Report)

Extracts from Manual of Practice & Procedure in the Government of India,

Ministry of Parliamentary Affairs, New Delhi

Definition

Deletion
from the list
of
Assurances

8.1 During the course of reply given to a question or a
discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House, it is called an 'assurance'.
Standard list of such expressions which normally constitute
Assurances and as approved by the Committees on
Government Assurances of the Lok Sabha and the Rajya
Sabha, is given at Annexure 3. As Assurances are required
to be implemented within a specified time limit, care should
be taken by all concerned while drafting replies to the
questions to restrict the use of these expressions only to
those occasions when it is clearly intended to give an
assurance in these terms.

8.2 When an assurance is given by a Minister or when the
Presiding Officer directs the Government to furnish
information to the House, it is extracted by the Ministry of
Parliamentary Affairs from the relevant proceedings and
communicated to the department concerned normally within
10 working days of the date on which it is given.

8.3.1 If the administrative department has any objection
to treating such a statement as an assurance or finds that
it would not be in the public interest to fulfil it, it
may write to the Lok Sabha/Rajya Sabha Secretariat direct
with a copy to the Ministry of Parliamentary Affairs within
a week of the receipt of such communication for getting it
deleted from the list of Assurances. Such action will require
prior approval of the Minister.

8.3.2 Departments should make request for dropping of
Assurances immediately on receipt of statement of
Assurances from the Ministry of Parliamentary Affairs and
only in rare cases where they are fully convinced that the
Assurances could not be implemented under any
circumstances and there is no option left with them but to
make a request for dropping. Such requests should have
the approval of their Minister and this fact should be
indicated in their communication containing the request.
If such a request is made towards the end of the stipulated
period of three months, then it should invariably be
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Time limit
for fulfilling
an
Assurance

Extension
of

time for
fulfilling an
Assurance

Registers of
Assurances

Role of
Section
Officer and
Branch
Officer

accompanied with a request for extension of time. The
department should continue to seek extension of time till a
decision of the Committee on Government Assurances is
received by them. Copy of the above communications
should be simultaneously endorsed to the Ministry of
Parliamentary Affairs.

8.4.1 An assurance given in either House is required
to be fulfilled within a period of three months from the
date of the assurance. This time limit has to be strictly
observed.

8.4.2 If the department finds that it is not possible to
fulfil the assurance within the stipulated period of
three months or within the period of extension already
granted, it may seek further extension of time direct
from the respective Committee on Government Assurances
under intimation to the Ministry of Parliamentary Affairs
as soon as the need for such extension becomes apparent,
indicating the reasons for delay and the probable additional
time required. Such a communication should be issued with
the approval of the Minister.

8.5.1 The particulars of every assurance will be
entered by the Parliament Unit of the department concerned
in a register as at Annexure-4 after which the assurance
will be passed on to the concerned section.

8.5.2 Even ahead of the receipt of communication from the
Ministry of Parliamentary Affairs, the section concerned
should take prompt action to fulfil such Assurances and
keep a watch thereon in a register as at Annexure-5.

8.5.3 The registers referred to in paras 8.5.1 and 8.5.2 will be
maintained separately for the Lok Sabha and the
Rajya Sabha Assurances, entries therein being made
session-wise.

8.6.1 The Section Officer incharge of the concerned
section will:

(a) scrutinise the registers once a week;

(b) ensure that necessary follow-up action is taken
without any delay whatsoever;

(c) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special attention to Assurances
which are not likely to be implemented within the period of
three months; and

(d) review of pending Assurances should be undertaken
periodically at the highest level in order to minimise the
delay in implementing the Assurances.
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Procedure
for fulfillment
of an
Assurance

Laying of the
implementation
report on

the Table of
the House

8.6.2 The branch officer will likewise keep his higher officer
and Minister informed of the progress made in the
implementation of Assurances, drawing their special
attention to the causes of delay.

8.7.1 Every effort should be made to fulfil the
assurance within the prescribed period. In case only
part of the information is available and collection of
the remaining information would involve considerable time,
an implementation report containing the available
information should be supplied to the Ministry of
Parliamentary Affairs in part scrutinize the assurance, within
the prescribed time limit. However, efforts should continue
to be made for expeditious collection of the remaining
information for complete implementation of the assurance
at the earliest.

8.7.2 Information to be supplied in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned and 15 copies thereof (bilingual) in the
prescribed proforma as at Annexure-6, together with its
enclosures, along with one copy each in Hindi and English
duly authenticated by the officer forwarding the
implementation report, should be sent to the Ministry of
Parliamentary Affairs. If, however, the information being
furnished is in response to an assurance given in reply to
a question etc., asked for by more than one member, an
additional copy of the completed proforma (both in Hindi
and English) should be furnished in respect of each
additional member. A copy of this communication should
be endorsed to the Parliament Unit for completing
column-7 of its register.

8.7.3 The implementation reports should be sent to the
Ministry of the Parliamentary Affairs and not to the Lok
Sabha/Rajya Sabha Secretariat. No advance copies of the
implementation reports are to be endorsed to the Lok Sabha/
Rajya Sabha Secretariat either.

8.8 The Ministry of Parliamentary Affairs, after a
scrutiny of the implementation report, will arrange to
lay it on the Table of the House concerned. A copy of
the statement, as laid on the Table, will be forwarded
by the Ministry of Parliamentary Affairs to the member as
well as the department concerned. The Parliament Unit of
the department concerned and the concerned section will,
on the basis of this statement, make a suitable entry in their
registers.
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Obligation to
lay a paper
on the Table
of the House
VIS-a-Vis
Assurance
on the same
subject

Committees
on
Government
Assurances
LSR 323,324
RSR211-A

Reports of
the
Committees
on
Government
Assurances

Effect on
Assurances
on
dissolution
of the Lok
Sabha

8.9 Where there is an obligation to lay any paper
(rule/order/notification, etc.) on the Table of the
House and for which an assurance has also been
given, it will be laid on the Table, in the first instance,
in fulfillment of the obligation, independent of the
assurance given. After this is done, a report in formal
implementation of the assurance indicating the date
on which the paper was laid on the Table will be sent
to the Ministry of Parliamentary Affairs in the prescribed
proforma (Annexure-6) in the manner already described in
para8.7.2.

8.10 Each House of Parliament has a Committee on
Government Assurances nominated by the
Speaker/Chairman. It scrutinized the implementation
reports and the time taken in the scrutinized of
Government Assurances and focuses attention on the
delays and other significant aspects, if any, pertaining to
them. Instructions issued by the Ministry of Parliamentary
Affairs from time to time are to be followed strictly.

8.11 The department will, in consultation with the
Ministry of Parliamentary Affairs, scrutinize the reports
of these two committees for remedial action wherever
called for.

8.12 On dissolution of the Lok Sabha, all Assurances,
promises or undertakings pending implementation are
scrutinized by the new Committee on Government
Assurances for selection of such of them as are of
considerable public importance. The Committee then
submits a report to the Lok Sabha with a specific
recommendation regarding the Assurances to be dropped
or retained for implementation by the Government.




ANNEXURE 1
MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2017-2018)

(SIXTEENTHLOK SABHA)
SIXTH SITTING
(23.04.2018)

The Committee sat from 1530 hours to 1815 hours in Committee Room "D", Parliament
House Annexe, New Delhi.

PRESENT
Dr. Ramesh Pokhriyal 'Nishank' — Chairperson
MEMBERS
2. Shri Rajendra Agrawal
3. Shri Bahadur Singh Koli
4. Shri A.T. Nana Patil
5. Shri C.R. Patil
6. Shri Sunil Kumar Singh
SECRETARIAT
1. Shri U.B.S. Negi — Joint Secretary
2. Shri P.C.Tripathy — Director
3. Shri S.L. Singh — Deputy Secretary
WITNESSES

MINISTRY OF MINES

1. Shri Anil Gopishankar Mukim —  Secretary

2.Dr. K. Rajeswara Rao —  Additional Secretary

3. Shri N.K.Singh —  Joint Secretary

4. Dr. Joyesh Bagchi —  Director
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Ministry of Parliamentary Affairs
1. Shri PK. Halder — Under Secretary

2. Shri Purushottam Kumar — Section Officer
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At the outset, the Chairperson welcomed the Members to the sitting of the Committee
and apprised them regarding the day's agenda.

o kg kg kg kR

2. Thereafter, the representatives of Ministry of Mines were called. Welcoming
them, the Chairperson drew their attention to Direction 55(1) of the "Directions by the
Hon'ble Speaker” regarding confidentiality of the proceedings. The Committee then
enquired about the existing mechanism for implementation of the Parliamentary
Assurances by the Ministry so as to know the reasons for pendency in fulfilment of
the Assurances. The representatives of the Ministry of Mines deposed before the
Committee that in their Ministry, Assurances are reviewed on regular basis. They also
apprised the Committee that in the Ministry, the majority of the implementation work is
done by the States and out of the 4 pending Assurances taken up for Oral Evidence, in
3 cases the information/action taken report is to be sought from the State Governments.
The representatives further informed that as soon as they receive an Assurance, they
bring it to the notice of the concerned State Government and periodical review of
Assurance is done to ensure that suitable action is taken on the subject under
consideration.

3. The Committee then took oral evidence of the representatives and reviewed 4
Assurances (Annexure-11I) of the Ministry pertaining to the period from the 4th Session
to the 10th Session of 16th Lok Sabha as mentioned below:—

L. USQ No. 4648 dated 22.04.2015 regarding 'Natural Calamities'
(SL.No.1)

The Committee were informed that the Question was initially asked to the Ministry
of Earth Sciences. The Ministry of Earth Sciences subsequently requested the Ministry
of Mines to accept the transfer of the Question. The Ministry of Mines agreed to this
request but, the Question was not transferred and instead the Ministry of Earth Sciences
gave an Assurance in Parliament that the reply would be laid on the Table of the
House. Subsequent to this, the Ministry of Mines were not informed about the fate of
the Question and it was only when the details of this meeting were conveyed to them
recently that they came to know of this Assurance. The representatives of the Ministry
of Mines briefed the Committee that when the Assurance came to their notice, they
immediately took the details of the Assurance from the Ministry of Earth Sciences and
furnished the detailed reply to the Ministry of Parliamentary Affairs. Expressing concern
over such misunderstandings between the two Ministries, the Committee questioned
the Ministry of Parliamentary Affairs about the mechanism put in place to review the
Assurances. The representatives of the Ministry of Parliamentary Affairs apprised the
Committee that they were not aware of the matter and as soon as the Assurance came
to their knowledge, they provided the copy of the Assurance to the Ministry of Mines
for taking further necessary action. They further informed that in their earlier review
meetings with various Ministries including the Ministry of Mines and the Ministry of
Earth Sciences, the Question under reference did not show up.
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The Committee were upset to note that the Assurance had been kept pending
between the two Ministries for the last two years. They felt that in case of any confusion,
it is the responsibility of the Ministry of Parliamentary Affairs, being the nodal Ministry,
to decide as to which Ministry should deal with a particular Question. The Committee
directed the Ministry of Parliamentary Affairs to issue instructions to various Ministries
to see that if an Assurance does not pertain to them, then they should transfer it to the
Ministry concerned within a specified period of time.

The Committee then desired to know as to whether the Ministry of Mines have
carried out any study to solve the problem of areas which face natural, disasters like
land slides and avalanches almost every year. The representatives informed that there
are two types of mapping that are done by the Geological Survey of India before a
disaster and whenever there is an apprehension of a disaster in an area, urgent action
is taken. In regard to avalanches, the Committee were informed that there is an
organisation named SASE under DRDO which looks after the work and its work gets
reviewed by the Ministry of Mines on regular basis. The Committee then desired to
see the Implementation Report forwarded by the Ministry of Mines. However, the
Ministry of Parliamentary Affairs informed that the said Implementation Report has
not yet been received by them. The Committee were disappointed to note that in the
age of Internet, email and other fast means of data transfer, the information relating to
such a sensitive subject as natural disasters is not reaching its destination even after
a lapse of a number of days. The Committee directed both the Ministry of Mines and
the Ministry of Parliamentary Affairs to be more vigilant and ensure that such lapses
do not occur in future.

II. SQ No. 22 dated 17.11.2016 regarding 'Mine Surveillance System'
(Supplementary by Dr. Bharati Dhirubhai Shiyal, M.P.) (SL No. 2)

The representatives of the Ministry informed the Committee that the matter regarding
the problem of Bhavnagar was taken up with the State Government of Gujarat. The
State Government have informed that there are 12 mining leases in Bhavnagar District.
Out of these, in 7 mining leases, Environment Clearance Certificate has been granted
and mining activities are going on. In the remaining 5 leases, the environment clearance
is under process. In the said 7 mining leases, care has been taken to ensure that after
obtaining environmental clearance, no rules or regulations are violated and there is no
damage. Accordingly, these leases are inspected regularly and their reports are in the
records of the Ministry. There has been no loss till now and they will make sure that
regular inspections are carried out so that the situation remains the same. The Committee
however, were not satisfied with the reply of the representatives of the Ministry and
felt that when an Hon'ble Member had raised such a sensitive issue on the floor of the
House due to her serious grievances, there appears to be some substance in it. The
Committee observed that it is a serious issue which can hurt the feelings of any
Hon'ble Member of Parliament and hence total negation of this assertion by the State
Government raises a suspicion that either the State Government's investigation is
wrong or the claim of the Hon'ble Member is invalid. The Committee direct the Ministry
to go into the bottom of such issues by creating a monitoring mechanism. The Committee
further suggested that the Hon'ble Member concerned should also be included in the
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fact finding team of the Ministry to see as to what extent the reply given by the State
Government is authentic so that the intention with which the Question was asked gets
consideration. The Committee also felt that the Ministry of Mines, being the
administrative Ministry, should keep a check on the State Governments to see that
they are working under the directions issued/Acts made by the Central Government.
The representatives of the Ministry informed the Committee that the Central Government
does not have any direct regulatory mechanism in this regard and that it is primarily the
responsibility of the State Governments to deal with the issues of illegal mining.
However, the representatives conceded that they have a regulatory authority called
the Indian Bureau of Mines (IBM) and if need arises, they can ask for a report through
IBM on any matter related to mining. Further, the representatives assured the Committee
that they will ensure that the information provided by the State Government of Gujarat
is authentic and that they will formally communicate to the State Government requesting
them to deal with the matter earnestly, contact the Hon'ble Member concerned and
address her concern.

III. SQ No. 22 dated 17.11.2016 regarding 'Mine Surveillance System'
(Supplementary by Shri Dr. Bharati Dhirubhai Shiyal, M..P.) SI. No. 3

The representatives of the Ministry informed the Committee that they had called for
a Report from the Geological Survey of India (GSI), an agency under the Ministry of
Mines, to find out as to whether a survey or exploration has been conducted in the
Panchmahal district of Gujarat. The GSI has informed that survey of mines has been
done and the information of existing manganese mines has been provided in a report to
the State Government. It also informed that all the manganese bearing areas of Gujarat
have been reserved for Gujarat Mineral Development Corporation (GMDC). The
representatives further stated that subsequently they also sought a report from the
State Government of Gujarat which also corroborated the fact that no private entity is
conducting manganese mining in the area except GMDC. The Committee were also
apprised that as far as system of bidding is concerned, the earlier system of 'first come
first serve' basis has been discontinued and now the mining is done through auction
only. The Committee, while showing their anguish at the incidences of illegal mining at
various places in the country, asked the representatives about the measures taken by
them in this regard. The representatives informed that action can be taken against
illegal miners under Section 21 of Mines and Minerals (Development and Regulation)
(MMDR) Act and penalty can be imposed on illegal miners. Moreover, the Ministry
can recoup the value of the explored minerals. The Committee were further informed
that the Supreme Court has also instructed the State Governments to take action
against illegal miners under Section 21(5) of MMDR Act and to realize penalty amount
from them. The Committee directed the Ministry to pursue the matter and bring it to its
logical conclusion.

IV. SQ No. 22 dated 17.11.2016 regarding 'Mine Surveillance System'
(Supplementary by Shri Sharad Tripathi, M.P.) (SI. No. 4)

The representatives of the Ministry informed the Committee that a detailed report
was called from the State Government of Uttar Pradesh regarding cases of corruption
and black money involved in illegal mining. The State Government has informed that
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they have taken 2 types of action. One, the State Government has adopted a transparent
and competitive mechanism to grant the mineral concessions through the process of
e-tender/e-auction. Further, the State Government has issued detailed guidelines to
every district to use various modern technologies such as CCTV, RFID, etc. for effective
vigilance. Mining surveillance system developed by the Ministry of Mines has been
adopted by the U.P. Government. The Committee were also apprised that the State
Government of Uttar Pradesh had also informed that they are following up the matter
and monitoring is done to ensure that all the measures are carried out effectively. The
Committee expressed concern over the fact that there are 677 cases of illegal mining
registered in Uttar Pradesh but it has been reported by the State Government that there
was zero mineral mining in these cases. The Committee also pointed out that it was
unlikely that in these 677 cases, only Rs. 6 crore of illegal mining was involved as
communicated by the State Government in another report. The representatives apprised
the Committee that the State Government has informed them that CBI has been
investigating into the matter and the Government has been taking strict action against
the illegal miners. The Committee while lauding the efforts made by the Ministry in
regulating the illegal mining urged upon the Ministry to furnish a Part Implementation
Report in respect of the Assurances in regard to which the Ministry claimed that action
has been taken. The Committee also directed the Ministry to vigorously pursue all
the matters with the State Governments concerned and forward the reports/
communications received from them to the Committee for the purpose of settling the
issues.

4. The representatives of the Ministry of Mines then withdrew.
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6. A verbatim record of the proceedings has been kept.

The Committee then adjourned.



ANNEXURE IIT

Statement of Pending Assurances of the Ministry of Mines from 4th Session to
10th Session of 16th Lok Sabha

S1.No.

SQ/USQ No. dated

Subject

L.

USQNo.4648
dated 22.04.2015

SQNo.22
dated 17.11.2016
(Supplementary by Dr. Bharati
Dhirubhai Shyal, M.P)

SQNo.22
dated 17.11.2016
(Supplementary by Dr. Bharati
Dhirubhai Shyal, M.P)

SQNo.22
dated 17.11.2016
(Supplementary by Shri Sharad
Tripathi, M.P)

Natural Calamities

Mine Surveillance System

Mine Surveillance System

Mine Surveillance System
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ANNEXUREII
MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2018-2019)

(SIXTEENTHLOK SABHA)
THIRD SITTING
(04.01.2019)

The Committee sat from 1030 hours to 1050 hours in Chairman's Chamber,
Room 133, Parliament House Annexe, New Delhi.

PRESENT
Dr. Ramesh Pokhriyal ‘Nishank' — Chairperson
MEMBERS
2. Shri Rajendra Agrawal
3. Shri Anto Antony
4. Shri E.T. Mohammad Basheer
5. Shri Naran Bhai Kachhadia
6. Shri Bahadur Singh Koli
7. Shri C.R. Patil
8. Shri K.C. Venugopal
SECRETARIAT
1. Shri P.C. Tripathy  — Director
2. Shri S.L Singh — Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the Committee
and apprised them regarding the day's agenda. Thereafter, the Committee considered
and adopted the following Eight (08) draft Reports without any amendments:

(@i Draft Eighty -Third Report (16th Lok Sabha) regarding requests for dropping
of Assurances (Acceded to)

(@ii) Draft Eighty-Fourth Report (16th Lok Sabha) regarding requests for dropping
of Assurances (Not Acceded to)

(i) Draft Eighty -Fifth Report (16th Lok Sabha) regarding requests for dropping
of Assurances (Acceded to)
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@iv)

™)

(vi)

(vii)

(viii)
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Draft Eighty-Sixth Report (16th Lok Sabha) regarding requests for dropping
of Assurances (Not Acceded to)

Draft Eighty-Seventh Report (16th Lok Sabha) regarding review of pending
Assurances pertaining to the Ministry of Mines

Draft Eighty-Eighth Report (16th Lok Sabha) regarding review of pending
Assurances pertaining to the Ministry of Micro, Small and Medium
Enterprises

Draft Eighty-Ninth Report (16th Lok Sabha) regarding review of pending
Assurances pertaining to the Ministry of Defence (Department of Defence
Production)

Draft Ninetieth Report (16th Lok Sabha) regarding review of pending
Assurances pertaining to the Ministry of Human Resource Development
(Department of School Education and Literacy)

2. The Committee also authorized the Chairperson to present the Reports during the
current session of the Lok Sabha.

The Committee then adjourned.
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